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INTRODUCTION

1, the Chairperson of the Committee on Government Assurances (2020-2021),
having been authorized by the Committee to submit the Report on their behalf, present
this Thirty-Fourth Report (17" Lok Sabha) of the Committee on Government
Assurances.

2, The Committee on Government Assurances (2019-2020) at their sitting held on
25" August, 2020 took oral evidence of the representatives of the Ministry of Labour
and Employment regarding pending Assurances.

3. At their sitting held on 22 December, 202& the Committee on Government
Assurances (2020-2021) considered and adopted this Report.

4, The Minutes of the aforesaid sittings of the Committee form part of the Report.

5. For facilty of reference and convenience, the Observations and
Recommendations of the Committee have been printed in bold letters in the Report.

NEW DELHI, RAJENDRA AGRAWAL,
| 2. March, 2021 CHAIRPERSON,
A1 Phalguna, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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REPORT

L Introductory

The Committee on Government Assurances scrutinize the Assurances, promises,
undertakings, etc., given by the Ministers from time to time on the floor of the House and
report the extent to which such Assurances, promises and undertakings have been
implemented. Once an Assurance has been given on the floor of the House, the same is
required to be implemented within a period of three months. The Ministries/Departments
of the Government of India are under obligation to seek extension of time required beyond
the prescribed period for fulfilment of the Assurance. Where a Ministry/Department is
unable to impiement an Assurance, that Ministry/Department is bound to request the
Committee for dropping it. The Committee consider such requests and approve dropping,
in case, they are convinced that grounds cited are justified. The Committee also examine
whether the implementation of Assurances has taken place within the minimum time

hecessary for the purpose and the extent to which the Assurances have been implemented.

2. The Committee on Government Assurances (2009-2010) took a policy decision to
call the representatives of various Ministries/Departments of the Government of India, in a
phased manner, to review the pending Assurances, examine the reasons for pendency and
analyze operation of the system prescribed in the Ministries/Departments for dealing with
Assurances. The Committee also decided to consider the quality of Assurances

implemented by the Government.

3. The Committee on Government Assurances (2014-2015) decided to follow the well
established and time tested procedure of calling the representatives of the Ministries/
Departments of the Government of India, in a phased manner and review the pending

1



Assurances. The Committee took a step further and decided to call the representatives of

the Ministry of Parliamentary Affairs also as all the Assurances are implemented through it.

4. In pursuance of the ibid decision, the Committee on Government Assurances (2019-
2020) called the representatives of the Ministry of Labour and Employment and the
Ministry of Parliafnentary Affairs to render clarifications with regard to delay in
implementation of the pending Assurances pertaining to the Ministry of Labour and
Employment and at their sitting held on 25" August, 2020. The Committee examined in

detail the following 29 Assurances:

Sl.No. SQ/USQ No. dated Subject
1* | USQ No. 2913 dated 15.03.2010 Amendment in Contract Labour Act,
: 1970
(Appendix-T)
2*¥ | SQ No. 472 dated 13.12.2010 Welfare of Contract Labourers
(Appendix-II)
3* |1 USQ No. 5456 dated 13.12.2010 Amendment to Contract Labour Act
{Appendix-IiI)
4* | USQ No. 1766 dated 07.03.2011 Reforms in Labour Laws
(Appendix-IV)
5¢ | USQ No. 1030 dated 28.11,2011 Contract Labour System
(Appendix-V)
6* | SQ No. 350 dated 19.12,2011 Contract Workers
(Appendix-VI)
7* | General Discussion dated 19.03.2012 Amendment to the Contract Labour
(Reguiation & Abalition) Act, 1970
(Appendix-VII}
8% | USQ No. 2348 dated 27.08.2012 Contract Labour System
(Appendix-VIII)

* 2"6 W fary L “JG‘LJD—CIA) 2



9*

USQ No. 2527 dated 27.08.2012

Labour Unrest at Maruti Suzuki
Manesar Plant
(Appendix-IX)

10* | USQ No. 3790 dated 17.12.2012 Disparity in Wages
{(Appendix-X)
11* | SQ No. 56 dated 09.12.2013 Violations of Contract Labour Law
{Appendix-XT)
12* | USQ No. 555 dated 09.12.2013 Contract Labour
(Appendix-XII)
13 | USQ No. 4261 dated 29.08.2011 Growth Rate of Employment
{Appendix-XIII)
14 | 5Q No. 623 dated 21.05.2012 Employment Avenues
(Supplementary by Shri Jagdish (Appendix-X1V)
Thakor, M.P)
15 | USQ No. 1975 dated 19.08.2013 National Employment Policy
{Appendix-XV)
16 | USQ No. 530 dated 14.07.2014 National Employment Policy
(Appendix-XVI)
17 | USQ No. 974 dated 28.11.2011 Minimum Wages for Domestic
Workers
(Appendix-XVII}
18 | USQ No. 648 dated 13.08.2012 Domestic Workers under Labour
Laws
(Appendix-XVIII)
19 | USQ No. 2137 dated 11.03.2013 Domestic Workers
(Appendix-XIX)
20 | USQ No. 3059 dated 10.02.2014 Exploitation of Domestic Workers
(Appendix-XX)
21 | USQ No. 50 dated 07.07.2014 Domestic Workers
{(Appendix-XXI)
22 | USQ No. 564 dated 13.08.2012 Violations of Labour Laws

(Appendix-XXIT)
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| 23*

SQ No. 322 dated 03.09.2012

Private Placement Agencies

(Appendix-XXIII)
24% | USQ No. 532 dated 09.12.2013 Ilegal Placement Agencies
(Appendix-XX1V)
25 | USQ No. 5345 dated 29.04.2013 Private Security Companies
(Appendix-XXV)
56 | USQ No. 3049 dated 10.02.2014 Child Labour
(Appendix-XXVI)
27 | SQ No. 467 dated 11.08.2014 Wages under Scheduled Employment
(Appendix-XXVII)
28 | SQ No. 5 dated 24.11.2014 Migrant Workers
(Appendix-XXVIII)
29* | USQ No. 1306 dated 01.12.2014 Complaints on Child Labour
(Appendix-XXIX)
L_
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"As you said, there are a total of 122 Assurances pending. These are reviewed in the
Ministry. There are four Joint Secretaries in the Ministry. Then, there is a Directorate
General of Labour Welfare (DGLW). Contract labour comes under it. It mainly deals
with organized workers Monthly meetmgs are conducted for them whereln the
Assurances are reviewed: This is followed by review at the Secretary level, Similarly,
Additional Secretary reviews the Assurances pertaining to employment.  Joint
Secretary reviews the Assurances relating to minimum  wages, The Assurances
pertaining to child fabour are reviewed by the Joint Secretary and then at the
Secretary level, We also had meeting yesterday and today. You have sent 29 cases,
out of which replies in respect of 14 cases have already been forwarded "

7. Subsequently, the Assurance mentioned at SI. No. 14 has since been impiemented

on 20.09.2020 while the Assurance mentioned at Sl No. 22 has been implemented on

16.09.2020.

Observations[ Recommendations

8. The Committee note fhat out of the 29 pending Assuranceg taken up by
them, the Assurances mentioned at SI.Naos. 1 to 10,13,15,17, 18, 19 & 23 could
not be implemented even after 3 lapse of more than 07 to 10 Years and the
Assurances mentioned at Sl. Nos, 11, 12, 16, 20, 21 and 24 to 29 have been
pending for more than 06 to 07 years whereas the remaining two Assurances
mentioned at SI. Nos. 14 and 22 could be implemented after a lapse of more
Ithan_ 8 years. The inordinate delays in implementation of the Assurances and
the submissions made by the representatives of the Ministry during oral

evidence indicate : that monitoring, review and follow-up action taken by the
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Ministry to deal with pending Assurances are inadequate and need to be further
toned up. The Committee are fully aware that implementation of some of the
Assurances especially those pertaining the amendments in Acts, which is a I‘ong
drawn out process, may be difficult to accomplish within the prescribed time
period. Hoﬁever, the fact that as many as 122 Assurances, with many of them
pertaining to 15" Lok Sabha, have been pending for implementation indicates
cavalier attitude of the Min‘ilstry though -'earn'est. and sustained effo&s are
required to be ma'de to imﬁlement Assurances which are solemn Parliamentary
obligations. The Committee, therefore, recommend that in addition to the
present Assurances review mechanism instituted by the Ministry, the cases of
implementation of Assurances may élso be more effectively monitored and
reviewed at the highest level at périodic intervals. The Committee also observe
that lack of co-ordination between the Ministry of Labour 'aﬁd Employment and
other Ministries/Departments is one of the main reasons behind delays in the
fulfillment of certain Assurances. The C,c)mmill:teejr therefore, desire that the
Ministry of Labour and Employment should devise a méchanism for taking a
proactive approach and enhancing the level of coordinafion with other
-- Ministries/ Depértments concerned including the Ministry of Parliamentary
Affairs for early/timely implementation of all the pending Assurances as well as
Assurances to be made in future, The Committee also urge the Ministry to
furnish the Minutes of the review meetings held in the Ministry from time to
time to monitor the Assurances as it will help the Coinmittee in measuringl the

progress of the Ministry of Labour and Employment with regard to



implementation of Assurances, Further, it would act as an accountability tool

and useful review document,

II.  Review of the- Pending Assurances of the Ministry of Labour and
Employment.,

9, In the succeeding Paragraphs, the Committee deal with some of the important

pending Assurances pertaining to tfue,MInistfy of Labour and Emp!oYment which have been

eXamined/reviewed by them at their sitting held on 25.08.2020.

A.  National E mployment Policy

(). USQ No. 4261 dated 29.08.2011 regarding ‘Growth Rate of Employment’ (S.No. 13);
(). USQ No. 1975 dated 19.08.2013 regarding ‘Nationa| Employment Policy” (SI.No.

(iii). USQ No. 530 dated 14.07.2014 regarding ‘National Employment Policy’ (S1.No. 16).

10, Inreply to USQ No. 4261 dateq 29.08.2011 regarding ‘Growth Rate of Employment’
(Appendix—XIII), it was /nter-aliz stated that “a draft National Employment Policy (NEP) has
been prepared by Ministry of Labour and Employment in consultation with various Central
Ministries/ Departments and other stakeholders which is at advanced stage of finalization,

11 Inreply to USQ No. 1975 dated 19.08.2013 regarding ‘National Employment Policy’
(Appendix-XVv), it was inter-afia stated that “the draft Nationa Employment Policy (NEP)
had been circulateq for inter-ministeria) consultation on varioys Occasions from 2007

12, In reply to USQ No. 530 dated 14.07.2014 regarding 'National Employment Policy’
(Appendix-XVI), it was stated that “an Inter-Ministeriaj Committee has been constituted to
draft the National Empioyment Policy”, |

13.  Giving an update on the implementation of the Assurances during oral evidence, the
Secretary, Ministry of Labour and Employment deposed as under:-



“We drafted it and the Group of Ministers has discussed it as well. It is stifl at the
draft stage. Sir, the Group of Ministers has been formed recently and the discussion
has also taken place in the Group of Ministers twice and the final recommendations
are yet to come.”
14. When the Committee pointed out that more than nine years have elapsed without
fulfilling the Assurances, the Secretary, Ministry of Labour and Employment replied during
evidence as under: ' '
“Sir, It is a very important document because it is related to the Employshent Palicy.

We will bring it to the notice of the Minister.

Observations /Recom mendatmn

15. The Committee note that the Assurances given in reply to UsQ No. 4261
dated 29.08.2011, USQ No. 1975 dated 19 08.2013 and USQ No. 530 dated
14.07.2014 pertaining to Nati;)nal Employment Policy are pending for more than
06 to 09 yeafs. During the course of evidence, the Committee were informed
that the Ministry of Labour and Employment had drafted the National
Employment Policy document and the discussioﬁs had also taken place in the
Group of Ministers twice but it is still at the draft stage and the final
recommendations have not been received 50 far. The Committee note that once
the Government decide_s to make any law or policy, a series of actidn set in
motion, includ_ing consultations with various stakeholders. However, sucﬁ an
action is conspicuously absent in the ihstant case which is a crucial issue of
drafting and finalizing a National Employment Policy. The slow progress “and

the inordinate delay in the implementation of the Assurances clearly indicate



the progress madle in the matter.
B. National Policy for Domestic Workers
(0. USQ No. 974 dated 28.11.2011 regarding ‘Minimum Wages for Domestic Workers’

(SL.No. 17); ,
(i} USQ No. 648 da_ted 13.08.2012 regarding ‘Domestic Workers under Labour Laws’

(). USQ No. 2137 dated 11,03.2013 regarding ‘Domestic Workers’ (S1.No. 19);
(iv). USQ No. 3059 dated 10.02.2014 regarding ‘Exploitation of Domestic Workers’
(Sl.No. 20): and , _
(V). USQ No. 50 dated 07.0?.2014 regarding ‘Domestic Workers’ (S1.No. 2'1).
9




16. In reply to aforesaid questions, it was inter-alia stated that the Government has
formulated a National Policy for Domestic Workers and it is under active consideration of
the Government.

17. Inits Status Note furnished. in August 2020, the Ministry of Labour and Employment
apprised the position regarding implementation of the Assurances as under:
“Most of the social security schemes cover all categories of un-organized workers
including domestic workers. Apart from the Central Sector schemes almost all tHe
State Governments are also implementing several schemes to provide social security
to un-organised workers including domestic workers. All the guidelines mentioned in
the Draft National Policy for domestic workers have already been included in several
. social sector schemes of the Central as well as tﬁe State Govérnments. Ministry of
" Labour & Employment has initiated action to subsume 44 Acts on labour laws into 4
codes.
The present positions of the Codes are as under:

(a) Code on Wages has already been passed by the Parliament and after assent of
the President Code on Wages Act has been notified.

(b) Code on Occupational Safety Health and Working Conditions has already been
introduced in the Parliament in July 2018,

(c) Draft of Social Security Code has been introduced in the Lok Sabha
06.12.2019. '

(d) Code on Industrial Relation is under consideration.

The Assurances will-get fulfilled once the Codes are enacted as the Social Security

Code takes care of all the social security needs of the domestic workers.”

10



18.  During oral evidence, the Secretary, Ministry of Labour and Employment assured
before the Committee that Implementation Reports in respect of these Assurances would

be furnished by 30.09.2020.

Observations/Recommendations

19. The Committee are constrained to note that Assurances given in response
to USQ No. 974 dated 28.11.2011, USQ No. 648 dated 13.08.2012, USQ No.
2137 dated 11.03.2013, USQ No. 3059 dated 10.02.2014 and USQ No. 50 dated
07.07.2014 regarding formulation of National Policy for Domestic Workers stil}
remain pending for implementation for more than 09 years. The Committee
have been informed that there are 44 labour laws which have already been
converted into four Codes, namely, Code on Wages, Code on Occupational
Safety Health and Working Conditions, Code on Social Security and Code on
Industrial Relations. The Committee desire that the labour codes be
operationalised without further loss of time by formally notifying the Rules
under the Codes/Acts to improve the lot of millions of domestic workers in the

country and for ensuring implementation of the Assurances at the earliest.

11




I11. Implementation Reports

20. As per the Statements of the Ministry of Parliamentary Affairs, Implementation

Reports in respect of the following two Assurances have since been laid on the Table of the

House on the dates as mentioned against each:

'si.No | Sl.No. in the $Q/USQ No. dated Date of
Tabie (Para Implementation
No. 4)
1. S|, No. 14 5Q No. 623 dated 21.05.2012 20.09.2020
(Supplementary by Shri Jagdish Thakor,

M.P) regarding ‘Employment Avenues’,

2, Sl No. 22

USQ No. 564 dated 13,08.2012 regarding 16,09.2020
wiolations of Labour Laws'.

NEW DELHEL;

12 March, 2021

a1 Phalguna, 1942 (Saka)

RAJENDRA AGRAWAL,
CHAIRPERSON,
COMMITTEE ON GOVERNMENT ASSURANCES
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GOVERNMENT OF INDIA
MINISTRY OF LABOUR AND EMPLOYMENT

LOK saBHA

UNSTARRED QUESTION NQ. 2913
TO BE ANSWERED ON 15.03.2010

AMENDMENT IN CONTRACT LABOUR ACT, 1970

2913, SHRI P. KUMAR:
' SHRI VARUN GANDH;
SHRI NAMA NAGESWARA RAO:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether the Government Propeses to amend the Contract l.abbur
(Regulations and Abolition) Act, 1970 to ensure social protection of

contract workers® in the light of the report of the Task Force
constituted for the Purpose; and

(b) if s0, the details thereof and if not, the reasons therefor?

ANSWER

MINISTER OF STATE FOR LABOUR AND EMPLOYMENT
(SHRI HARISH RAWAT

(@ & (b A Tripartite Group was constituted vide erder dated 3g™
June, 20098 ¢o examine the provisions in the Contract Labour
(Regulation and Abolition) Act, 1970 with a view to facilitating more

the Act. The Group had submitted its report om 31.12.2009. The
——

Government Is examining the report, + e
o R "

The issues relating to contract labour were alsg deliberated
in the State Labour Ministers’ Conference organized on 22 January,

2010. Some very useful suggestions Were given which are under active |
T —————————8g98tion i e

examination of the Government,

LA T
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Lol 'GOVERNMENT OF INDIA ’
- MINISTRY OF LABOUR AND EMPLOYMENT

LOK SABHA
STARRED QUESTION NO. 472
TO BE ANSWERED ON 13.12.2010
WELFARE OF CONTRACT LABOURERS

T°472. SHRi DINESH CHANDRA YADAV:
- SHR! RANIV RANJAN SINGHK ALIAS LALA&N SINGH:

Will the Minister of LABOUR AND EMPLOYMENT be pleased o
state: . ‘ ] :

(a) whether ¢he Government has amy proposals fop 'amgw@wwg the

econaemic and social conditions of the centract labourers in the
country; ' ' :
(b) if se, the outiines of the propesal thereof; and

(c) the time by which the said propesal Is likely to pe given finat

ANSWER '
MINISTER OF STATE FOR LABOUR AND EMPLOYMENT
(SHRI HARISH RAWAT)

(@tode) A statement is laid on the Table of the House,

] EEddeee -
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' STATEMENT REFERRED TO PART (a) TO (c) OF THE LOK SABHA .

e

STARRED QUESTION NO. 472 RAISED BY SHRI DINESH CHANDRA |

YADAV: SHRI RAJIV RANJAN SINGH ALIAS LALAN SINGH
REGARDING WELFARE OF CONTRACT LABOURERS.

'(a) to (¢) : The Govemment has taken necessary steps to ensure élppmpriate

wages, social secunty, basic amenitics and other ‘benefits to conftract workers.

Further, a Task Force was constituted by the Government on 30.6.2009 to examine _

. the provisions in the Contract Labour (Regulation & Abolition) Act, 1970 with a

view to facilitating greater social protection to the contract workers and to suggest -

- amendments to the Act. The Ts“_sue was teken up in State Labour Ministers’
Conference held on the 22™ Januafy 2010. The issue was also considered in the
43" Session of Indian Labour Conference held on 23° & 24" November, 2010.
The pmposal to amend the Act is under the consnderatlon of the Gavemfmﬁt

bl

[ — EREARERH
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-______-——~_—_-___“‘——~—_._.\
GOVERNMENT OF INDIA
MINISTRY OF LABOUR AND EMPLOYMENT
LOK SABHA

UNSTARRED QUESTION NO: 5456
ANSWERED ON:13.12.2010

AMENDMENT TO CONTRACT LABOUR ACT

54 5¢ SHRI KAMLESH PASWAN:
SHRI SURESH KUMAR SHETKAR:
SHRI N. CHALUVARAYA SWAMY:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:-

(a) whether the Government has reviewed the working of the Contract Labour

(Regulation and Abolition) Act, 1970;

(b) if so, the details thereof;

(c) whether the Government proposes to amend the Act, in view of new emerging
scenario;

(d) whether the views of the labourers, Non-Governmental Organisations (NGOs) and
State Governments and other stakeholders have been elicited in this regard; and

(e) if so, the details thereof; and

(f) the time by which the amendment proposals are likely to be introduced in the
Parliament?

ANSWER
MINISTER OF STATE FOR LABOUR AND EMPLOYMENT
(SHRI HARISH RAWAT)

(a) to (f):A proposal to amend the Contract Labour (Regulation and Abolition} Act, 1970
is under consideration of the Government. The views of all stakeholders are being
considered. A Tripartite Task Force was constituted to look into the issues relating to
contract fabour. These issues were also considered during the State Labour Ministers’
Conference as well as the Indian Labour Conference.

— /é_
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_ GOVERNMENT oF mnm -
MINISTRY OF LABOUR AND EMPLOYMENT

LOK SABHA

UNSTARRED QUESTION NO. 1766
TO BE ANSWERED ON 7.3.2011

REFORMS IN LABOUR LAWS

1766. SHRI SAMEER BHUJBAL:
SHRI AMARNATH PRADHARN:

Will the Minisﬂer of LABOUR AND EMPLOYMERT be pleased to
‘state: ' =T

(a)_ihe number of employees in the organised and unorganised sector
in the country: :

- (b) whether there is any plan for computerization of registratnon of the
labour force in the unorganised sector;
{c) if so, the detaile thersof;

(d) whether the kigh level of mnorgamised smployment is due to rigid
labour laws; '

(e) if so, the details of the steps proposed to be taken to réform the
labour laws including the Contract Labour Act; ‘

- () the current labour and contract werkers and their growth during the
last five vears; and i :

(g9) the steps taken to prevent exploitation of contract workers by the
employers?
/- ANSWER

- MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUM KHARGE)

(=) to (g): As per Annexure,

* ThkbEe



| 'ANNEXURE REFERRED TO IN REPLY To PART (2) TO (g) of LOK
~ 'SABHA. UNSTARRED QUESTION NO. 1766 BY SHRI SAMEER

BHUJBAL SHRI AMARNATH PRADHAN TO BE ANSWERED ON
7.3.2011

{a): As per the survey carried out by the National Sample Survey

Organisation in the year 2004-05, the total employment in both organised and
unorganized sector in the country was 45.9 crore. Out of this, about 2.6 crore

were in the organised sector and the balance 43.3 crore in the unorganised
sector.

(b) & {c}: At present there is no plan for computerization of registration of the

. labour force in the unorganized sector. However, those below poverty line are

being registered and a smart card is being issued to them under Rashtrlya_

Swasthya Bima Yojana.

{d)to{e): No. The Labour laws are reviewed from time to time and where
necessary, amendments are done. At present a proposal to amend the Contract

Labour (Regulation & Abolition) Act, 1970 is under consideration of the
government. _ - : i

_,_///‘ .
®: The number of workers on contract basis in Central Sphere

Establishments in 2009-2010 in the country were 13,73,430 for whom licence has -

been obtained. No survey has been conducted to assess the increase in contract
labour in the country.

&y Regular - inspectiohs are condu&ed by officers of CLC(C)

Organisation who are notified as Inspectors under various labour taws in Central .
Sphere Establishments to check the level of compliance and to ensure that the .

interest &f workers are protected and they are paid their due wages. Apart from
above, the Government has issued 79 notifications prohibiting engagement of

contract labour in various establishments in the Central sphere from time to
time.

sk o
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| it |8 GOVERNMENT OF INDIA - :
s T R s MINISTRY OF LABOUR AND EMPLOYMENT

- LLOK SABHA gt
UNSTARRED QUESTION NO. 1030

TO BE ANSWERED ON 28.1 1.2011

CONTRACT LABOUR SYSTE}

1030. SHRI s. ALAGIRI:
SHRI YASHBANT N.S. LAGURI:
SHRI RAVNEET SINGE:
SHRI SAMEER BHUJBAL.:

Labour Act, 1970; _
(b)if so, the salient features of the proposed amendments;

(d)the reasons for net eliminating the Contract labouy system in the
Government organiéations; and

(e)the steps taken by the Government to ensure egual wages,
facilities, benefits to contract workers and prevent theiy A
exploitation? :

ANSWER =
MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE)

(c): As per the National Statistical Survey Organizai:ion, Employment
and unemployment Survey 2004, the number of organized and

unorganized Sector employses js approx. 2.6 and 43.3 crore
respectively ' il 'l

(d): The contract labour Per se is not prohibited angd any
establishment Can engage contract labour as per their reguirements

unless, the said joblworlk is prohibited ‘unde-r section 10 of the Contract
Labour (Regulation and Abolition) Act, 1970,

Contd..2/-
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'- _(e) In order to protect ‘the fundamental rights of workers, the o

Government has enacted varlous labour legislations and created an
lnspectorate whose primary responsubllity Is to enforce the said-

. Ieglslations in the Central sphere. Rule 25(2)(v)(a) of Contract Labour

{Regulation and Abolition) Central Rules, 1971 provides as one of the

. terms and conditions of the Iicense that if the contract iabour is

performing the same and similar nature of work as being performed by
the regular workers, the contract workers shall be entitled to the same
wages and same service conditions as applicable to the regular
workers on the same and similar kind of work provided that in case
disagreement vwvith reghrd to the type of work, the same shall be
decided by the Deputy Chief Labour Commissioner (Central). [In the
Central Sphere, the Officers of the office of Chief Labour
Commissioner conduct regular inspections and take action by.

cancelling the licences and filing the pros’;e&.mtions against- the
violators.
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| LOK SABHA .
STARRED QUESTION NO. 350
TO BE ANSWERED ON 13.12.2011

CONTRACT WORKERS

*350. SHRI E.T. MOHAMMED BASHEER:
SHRIMATI SUPRIYA SULE:

Will the Minister of LABOUR AND EMPLOYMENT he pleased to
state: : b

(2)whether the service conditions, wage structure, welfare and
amenities available to the contract workers as ‘stipulated in
Contract Labour {(Reguiation and Abolition) Act, 1970 are not being
strictly folicwed all over the country;

(b)if so, whether the Government proposes to amend. or revamp the
Centract Labour (Reguiation and Aboilition) Act, 1970 in the light of
the widespread outseurcing of works in the majer industries and

alse for the automatic absorption of contract labourers;
(c)if so, the details therzof:

(d)if not, the reasons therefor; and

(e)the extent to which the Inter State Migrant Workmen Act, 1979 is
effective in the country?

ANSWER

MINISTER OF LABCUR AND EMPLGYMENT
(SHRI MALLIKARSURN KHARGE)

(2) to (e} A statemeént is laid on the Table of the House.

o ® kiR
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- STATEMENT REFERREH TO IN.-REPLY TO PARTS (a) TO (e) OF LOK
 SABHA STARRED QUESTION NO. 350 BY SHRE ET. moHAMMEB
BASHEER: SHRIMAT! SUPRIVA SULE: TO BE ANSWERED ON
42,912,201 REGAR@&N@ CONTRACT WQRRERE

fa}: The Centraf G@vemmemt is apﬁr@prﬁaﬁe Government in
respect of the establishments in central sphere. The respective State
Governments are the appmpriate Government for the establishments
in state sphere and private institutions also come under their
gurnsductiom The provisions of the Act are strictly bemg implemented
ﬁ:ﬁzmugh the Confral industrial Relations Machﬁnery and action is bemg
i:aaken against the vielators of the Act in the Central Sphere.

(b} & (e A proposal to amend the @@ntras;t Labour {Regulation &
Abolition) ﬁsc‘t 1870 is under consideration of the Sovernment to
rrotect the intorest of the c&:@actmgm of wages an

‘social security. However, there is no proposal for amendmg the sald

Ast for autematic absorption of contract labourers.

{ei)z Automatic absorption can pave the way for back door emw
in regular jobs and also offest the employment prospects of the

80s/8Ts, OBCs and other categories for which reservation has beon
provided in reguiar jobs. '

{e}): The Government has not conducted any study to find out
the oxtent to which the Inter-State Migrant Workmen {Regulation of
Empleyment and Condition of Service) Act, 1979 is effective in the
country. However, on the recomumniendation of Working Group
constituted by Indian Labour Conference held at New Delhi on 20% &
21° February, 2008, a ‘E"ﬁ"nparﬁ&@ Group was constituted to examine the
provision of Inter-State Migmn"e Worlamen (Regulation of Employment
and Condition of Sewﬁce) fct, 1979. The Group examined various
pravisions of the fict and reviewed the prebloms faced by the migrant
workers, existing provisions of the Act, enforcement machinery,
problem in implemantation of the Act ete. The Group has submitted its

report and the roport bas been placed Emefwe imclizn Labour
Conference held o 23»&4& Noevoember, 2040,

kR Ay
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MR. CHAIRMAN: Hon. Merhbers, those who-want to lay their written speeches

can lay their speeéhes on the Table of the House.
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P W fAm @ R Awg § - “The situation anising out of widespread
discontentment among the working class due to faulty Government policies.” s?-‘r
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| Sir, at the outsét, ' would like to thank al] the hon. Members who have been

‘kind enough to provide some very uscful inputs and msight into the problems

relating to working class, I would also like to specially thank the hop, Member,

Shri' Gurudas Dasgupta, who has always been véry supportive of the efforts that

A

the Government has made in resolving issues relating to workers, ..

(Interruptions) “Suppértive” means do not think that he has merged with the
Congress. It is for resolving the issues relating to workers. .| (Interruptions)
#R eI T 2 R e o v wy
ot afcreelT @ ; Ry IS Tedt angd)
Let me now draw the attention of the House towards some of the steps that

the Government has taken in the interest of the workforce, especially those in the

unorganized sector, The Government has been very much concerned about the .

conditions of such workers and that is why we enacted the Unorganized Workers
Social Security Act. It has been our endeavour to evolve schemes to provide social
security to this segment of the workers. Accordingly, the National Social-Security

Fund has also been constituted to fund welfare schemes,

23



With a view to providing health insurance cover to Below Poverty Line
Workers and their families, the smart card based cashless health insurance scheme,
«Rashtriya Swasthya Bima Yojana” was launched. More than 2.83 crore families

_have been covered under the scheme. The Government has spent more than

Rs.1630 crore since the inception of this scheme. The scheme is presently being

implemented in 24 States and Unjon Territories and the remaining States have
also initiated the process to jmplement it. The scheme has been extended to
bﬁilding and other construction —workers, street vendors, MNREGA
workers/beneficiaries who have worked for more than 15 days during the
preceding year and beedi warkers also, It is the endeavour of the Govermment to
extend the scheme to other occupational groups in the unorganized sector in a
phased manner.

There has been a iot of concern with regard to the problems faced by
. contract workers. We are also very much concerned about their plight and,
therefore, we have not only taken action against those who have violated the
provisions of the Act but also issued 82 Notifications banning engagement of
contract labour. | _

To examiﬁel issues relating to contract labour, a Tripartite Group was
constituted by the Government. The Group submitted its report on 31% December,
2009, Considering the importance of the issues, these were also discussed at length
during the State Labour Ministers’ Conference on the 22“‘_i of January, 2010. The
report was also placed in the 43" Indian Labour Conference held on 23-24
November, 2010. '

Some very useful suggestions emerged during these deliberations. On the
basis of theinputs received from’ various quarters, a proposal to amend the
Contract Labour (Regulation & Abolition) Act, 1970 has been prepaied and is{
under active consideration of the Government.

_ Strict enforcement of labour laws has been our commitment. So far as
enforcement of labour laws in the Central sphere is concerned, there exists a well
defined and effective machinery under the Chief Labour Commissioner(Central)

for enforcement of the various labour laws. Similarly, Employees State Insurance

2y
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Corporation (ESIC) and Employees’ Provident Fund Organisation (EPFO) have
their own enforcement machinery. Similar arrangements are also availgble in the |
States. Since the State Governments are also involved in implementation of labour
laws, we are having continuous interactions with them for strengthening of the
labour machinery in the State as well as better implementation of the labour laws.
The Government has carried out amendments in the following nine Acts — the
Payment of Wageé Act; the Payment of Bonus Act; the Apprentices Act; the
Workmen's Compensation Act; the Maternity Benefit | Act; the Payment of
Gratuity Act; the Employees’ State Insurance Act; the Plantation Laboyr Act; and
The Industrial Disputes Act.

These nine Acts have been amended during these two years, This itself
shows the éoncem of the Govcmment towards the workers. But in spite of that, we
have to do a lot more. -+« (Interruptions) We have 1o do a lot through -
implementation. State Governments have to implement; we have to implement. [
am agreeing with you but at the same time, it is the duty of all of ys io see that it
should be strictly implemented in the States also, '

* Tthas been the endeavour of the Central Industrial Relations machinery to
maintain peace and harmony in the establishments falling under the Central
sphere. The industrial relations in the Central sphere remain, by and large,
satisfactory though my friends; Shri Gurudas Dasgupta and Shri Acharia will not
ﬁgree. Thatis a diffcrent matter but it is more or less peaceful,

Employment generation has been one of the most impoﬁant priorities of the
Government. Global economic meltdown has adversely affected most of the
economies of the world and there have been widespread job losses. The global
erisis affected India as well, However, what is of great significance is that despite
the economic slowdown, there was no net employment loss during this period. ...
(nterruptions) _ -

SHRI BASU DEB ACHARIA (BANKURAY): 40 lakh workers have lost their jobs
according to the ILO Report.
SHRI MALLIKARJUN KHARGE I will come to that,

The Indian economy, including the Indian labour market, demonstrated a
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strong flexibility to the crisis and in fact, around 20 million new employment
opportunities were created on current daily status basis during the period 2004-035
to 2009-10 as per the data released by the NSSO for the 66" round survey
conducted in 2009-10. The unemployment rate also came down from 8.3 per cent
to 6.6 per cent during the same period while most of the countries fegistered
increases in their unemployment rates.

it bas also been decided to conduct annual Employment & Unemployment
Survey by the Government in order to get data on annual basis and keep 5 close
watch on employment & unemployment situation in the country. This will enable

. the Government to make timely interventions, whenever required.

Besides taking various steps for planned growth of the economy, the

Government has also taken special measures like implementation of various
employment generation programmes which include - Swarna Jayanti Shahari

Rozgar Yojana, Swarnjayanti Gram Swarozgar Yojana, Prime Minister's

~ Employment Generation Programme and Mahatma Gandhi National Rural

Employment Guarantee Act.

Under Swama Jayanti Shahari Rozgar YoJana, 10.98 lakh beneficiaries '

have been benefited upto December, 2011.

Prime Minister's Employment Generation Programme directly creates self-
~ employment by providing credit linked subsidyl for setting up of micro enterprises.
The scheme is for implementation from 2008-09 to 2012-13 with an estimated
expenditure of Rs. 4735 orore towards margin money and Rs. 250 crore towards
backward and forward lmkages with the target for generatxon of 37.37 lakh
employment opportumtles

Under the Swatna Jayanti Shahari Rozgar Yo_]ana, since its inception upto
Jan.2012, a total of about 173.34 lakh Swarojgaries have been assisted with bgnk
credit and subsidy.

Under Mahatma Gandhi National Rural Employment Guarantee Act, about
4,10 crore households have been provided employment in the current year till
" February, 2012.
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Swarnjayanti Gram Swarézgar Yojana has been restructured into National
Rural Livelihood Mission to prdvide self employment Opportunities. Its allocation
has been increased by over 34 percent in the next financial year, _
The allocation for Prime Minister's Employment Generation Programme
has been increased by 23 percent in 2012-13,
' Government has also been making sincere efforts for ski]l development of a
large number of people under various skil] development prerammies. The hon.
Prime Minister has set a target of skilling 500 million persons by 2022 and the

Ministry of Labour & Employment is required to train 100 million persons. We

-have increased the training capacity of the Ministry to 2.7 million against a target
;of 1.9 million in 2011-12, |

All the Government ITIs are being modernized and new courses have been
introduced and most of the ITIs are running in two to three shifis, More than 4000
new Govemnment and Private ITIs have been set up in the last five years.
According to a study carried out by Quality Council of India, placement raté has
increased to about -80% to 99% because of iﬁproved infrastructure in the
modernized ITIs.

Skill Development Initiative (SDI) scheme based on Modular Employable
Skills (MES) has been started during Eleventh Five Year Plan for early school
leavers and existing workers, espebia.[ly in the unorganized sector to improve their
employability. 12.65 lakh persons have been trained under the scheme so far.

In order to focus skill developrhent efforts in the Lef Wing Extremism affec‘ted 34
districts, the Government has started a new scheme with an allocation of about Rs.
233 crore.

The Government has been continuously watching the effect of employment
situation due to global financial crisis and economic slowdown in India since
September, 2008 through quarterly Surveys.... (Interruptions)

MR. CHAIRMAN: Please do not interrupt the Minister, The hon. Minister hés

every right to say what he wants.
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" SHRI MALLIKARJUN KHARGE: The last such survey to assess the impact of -

economic slowdown on employment in India was conducted by Labour Bureau for
the perigd October - December, 2011.

buring the survey, the information was collected from 2183
units/establishments in eight selected sectors, namely, textiles including apparels,

Jeather, metals, automobiles, Igerns & jewellery, transport, 1T/BPO and

handloom/powerloom. The overall employment in the selécted sectors has
experienced a net addition of 25.84 lakh during the period October, 2008 -
December 2011. This is the finding of 2 sample survey for only ei ght sectors of the
economy. It is expected.that total job creation in the economy taken all sectors
together would be much higher. '

Apart from growth of employment in the unorgﬁnized sector, there has been
a significant growth in _the organised sector employment also. While the organised
sector employment was 264 million in 2004-05, it has now increased to 28.7
million which is all time high.

In order to have 2 uniform wage structure and reduce the disparity in

minimum wages across the country, a concept of National Floor Level Minimum

Wage has been evolved. .. (Intérruptions)
MR. CHAIRMAN : No comments, please.

... (Interruptions)

MR. CHAIRMAN: Please, you have no right to make comments. If you want to

ask anything, address the Chair, do not interrupt him. This is not correct.

SﬁRI MALLIKARJUN KHARGE: Sir, this has been tevised from time to time

- primarily taking into account the increase in the Consumer Price Index Number for
Industrial Workers. It has been enhanced from Rs.100/- per day to Rs.115/- per

| day w.el 01.04.2011. Since this is a non-statutory measure, the State
-Governments are persuaded to fix/revise minimum wages in such a way that in

none of the scheduled employments, the minimum wage is less than the National

| Floor Level Minimum Wage. A proposal to amend the Minimum Wages Act is

under consideration of the Government.

e
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The wage ceiling for coveraée of employees under. the Employeeé' State
Insurance Act, 1948 has been enhanced from Rs, 10,000/- to Rs. 15,000/ per
month. A Pehchan Identity Card Schéme for Employees' State Insurance
Corporation's beneficiaries has been launched and Cards have beep issued to about
70 lakh beneficiaries. This card would enable Insured Persons and their family
members to avail meciica] benefits from anywhere anytime, even if living at
separate locations, ESIC has decided to set-up bne hospital 'in each State as a
Model Hospital and so far Model Hospitals in 18 States have been set up, The
minimum amount of periodical monthly péymcnt of dependants’ benefit to all
eligible dependants of the deceased employee has been enhanced to Rs. 1,200/-
under ESI Rules, 1950 w.e.f. Ist March, 2012, Both EPFO and ESIC have
undertaken ambitious projects of computerisation and -modemnisation of their
organisations, -

The anﬁount of medical bonus ynder the Maternity Benefit Act, 1961 has
been increased from Rs. 2,500/-to Rs. 3.500/-. ' -

The Govenﬁhent has also ratified ILO Convention No. 127 concerning
maximum weight for manual transport. The National Policy on Safety, Health and
Environment at work-place and the National Policy on HIV/AIDS have been
amnounced. A Bill to amend the Mines Act has been introduced in the Rajya
Sabha., |

Indian Lﬁbour Conference is the highest tripartite forum for discussion on
matters related to Labour. The 44th Session of the Indian Labour Conference was
held on 'Fcbruary 14-15, 2012. .

It took up thrée important items for discussions — one of the Members also
specified this — that is Minimum Wages, Social Security, Employability and
Employment, Discussions on these agenda items took. place in three different
Conferences, Committees which ‘comprised of workers, employers and
Government representatives, Valugble recommendations have been received by
the Government on these itemé. I would like to assure the Hon, Members that the

Government will sincerely follow up on thege recommendations, , .. (Unterruptions)
MR. CHAIRMAN : Let him complete,
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.. (Interruptions)

SHRI MALLIKARJUN KHARGE: Apart from this, Raghuvansh Prasad Singh fi,
then Gurudas Dasgupta ji mentioned about the Metro Rail issues. Minimum
wages are fixed for the activities and employments and not specifically for the
establishment. Many of the activities associated with Delhi Metro such as
sweeping, construction, loading, untoading, watch and ward etc, are already
covered in the central sphere and definitely I will call for the report and see to it.

Next, Raghuvansh Prasad Singh ji spoke about the Majithia Wage Board.

The Award of Majithia Board was notified on 11, 11.2011. We have requested all
.the State Governments and employers to implement the awards. Recently, both
 the. Labour and Employment Minister and the Secretary have written to all the
State Governments to set up a Committee to monitor early implementation of this
Wage Board, and we are monitoring it. Most of the State Governments still have
not taken any action. I will follow it up and I will see that this should immediately
be implemented At the same time, I would request the Members to kindly bring
pressure on the State Governments to implement it. '

MR. CI—IAIRMAN How can the Members bring that?
.. (Interruptions)

SHRI MALLIKARJUN KHARGE: In our respective States, there are different

Governments. ' If our MPs pressurize, definitely the concerned Ministry will do
| it.... (Interruptions) |

You all know that Labour is under the concurrent list. Whatever law we
make or enact, that will be implemented by the State Government. At the most,
we can monitor, we can call, and we can request them. We can write a letter to
them. . But, ultimately, the State CGovernments should become strong and
1mplement it. That is why I am telling it.. . {Interruptions)

‘Now, regarding the Natlonal Commission for Enterprises in the
Unorganised Sector under the Chairmanship of Arjun Sengupta ji, about this our
veteran leader Gurudas Dasgupta ji and other leaders mentioned. Just I want 1o
give two or three instances where we have acted. We might not have implemented

it fully but in certain spheres, in certain areas we have taken action. One is, the
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Ministry of Labour and Employment had considered the report of NCEUS and the
Unorganized Workers’ Social Security Act, 2008 was enacted.  Many sogial
security schemes were formulated for unorganized workers such as extension of
Rashtriya ISwasthya Bima Yojana for health insurance cover, higher old-age
perision under the Indira Gandhi Old Age Pension Scheme, and Aam Aadmi Bima
Yojana to provide for life and disability insurance, Thesé all schemes which will
be made applicable to the unorganized workers. ... Unterruptions) -
MR, CHAIRMAN: Mr. Minister, you address the Chair, Except the Minister,

nothing will go on record.

(Interruptions) ... *

SHRI MALLIKARJUN KHARGE: The welfare of construction workers has been,

a major concemn for the Government. ., Unterruptions)  We have repeatedly
impressed upon the States to formulate welfare schemes and use the constfuction
workers® cess fund for their welfare. The Rashtriya Swasfhya Bima Yojana has
been extended to the workers of this,.., {(Interruptions)

MR. CHAIRMAN : Please address the Chair.

- (Interruptions)

SHRI MALLIKARJUN KHARGE: Not once, several times, I have writtén'

regarding construction workers and cess implementation, Some of the States have
acted well, for example, Tamil Nadu, Kerala, West Bengal, Maharashtra, Haryana
and even Delhi. Some States have worked on this but some of the States, though
there is a lot of cess money, they have not spent it for any scheme. I can give the
names but I do not want to elaborate all those things. This is in the hands of the
State Governments. They constitute the committee; they implement it; money is
with them; and it is in the bank,

Therefore, they have to do it. They should become more sensitive towards

this problem.... (Interruptionsy The minimum  wages are linked to variable

“dearness allowance. ... (Interruptions)
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MR. CHAIRMAN: Anything that you want to speak, please address the Chair.

Do not ask directly. It is very unfair that you are doing. Let him completc

.. (Interruptions)

SHRI MALLIKARJUN KHARGE: According to the 66 Round of NSSO’s
Survey, the rural wages for casual 1abour have increased from Rs. 49 per day in
2004 to Rs. 93 per day in 2009-10. But this is also not sufficient. I do agree.
Again, we have to think over it in the next year, B

Now, about the Beedi Workers Welfare Fund — the fund collected through
cess is not sufficient to meet the requlrcment for various welfare schemes. for beedi
workers. The Government has provided additional funds through budgetary
support for setting up additional hospitals and dlspensanes More dispensaries and
hospitals were sanctioned in West Bengal in Andhra; wherever the beedi
" manufacturing units are there. ... (Interruptions) We have sanctwned hospitals for |

beedi workers.... (Interruptions)

MR CHAIRMAN:_ Me. Achariﬁ,- please take your seat. Nothing will go on record
except what the hon. Minister is saying.

| (Interruptions) ...~
SI—IRI MALLIKARJUN KHARGE: It is also significant that Rashtriya Swasthya
Bima Yojna has been extended to beedi workers. . .. (Interruptions) Everybody
knows that beedi cess is insufficient. We got the budgetary support for scholarship
fund and for hospitals, We got additional money and we are implementing that
scheme.... (Interruptions)
MR. CHAIRMAN: He has not yet completed. Let him complete first.

... (Interruptions)
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WER N I @ ek g Ty Mostly, they do not want to histen our suggestions. or
whatever we want to say. o9 AREd the hon. Prime IMinister came for Pradhan
Mantri Shram Awards function on 15" September, 2010 and 13" October, 2011,
He has also addressed an Indian-Labour Conference, the Parliament of workers,
held in the recent past on 14" f‘ebruary, 2012, The hon. Finance Minister has
encouraged the cause of workers by aﬂen&ing the ESIC Diamond Jubilee -
Celebrations held in February, 2012, He has been providing ali support to our

Ministry by providing adequate funds for the workers and their welfare related
schemes. “ |

15.00 hrs. _ _ _

The recent initiative of our Ministry is to open new hospitals and
diépensaries for beedi workers. We are going to implement this plan because of
the budgetary support from the Finance Ministry. | |

So, they are supporting us in all these things, The Prime Minister is
supporting us. The Finance Minister is supporting us. ... (Intermptions) Please

wait for a minute. I will come to that. ... (Interruptions)
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SHRI GURUDAS DASGUPTA : Sir, I must welcome the Minister of
.. parliamentary Affairs. He has come at least at the end. . (Intermptions)
£ wfSIele E www%ﬂmmmw%mﬁ%mwwwazs
o &, s B B & it & mw o fan 21 = e L (e g g

¥ ares vE gl aﬁzoosoeﬁssm@‘e’ﬁmm af 2006-07 ¥ 8.5 TRIE, T
2007-08 & 8.5 WU, aﬁzooaogﬁ 8.5 TRUT, aﬁzoogqoﬁssu@ra a’ﬁzmo 11 %
9.5 UWE, 7 1 aedie warer Rl wE F& aa W TeTefET ¥ W yrggatts W 9,

1722@%5 ﬂﬁaﬁ%aﬁmsﬁ?wwﬁﬁﬁuﬁvﬁwmmm% BN

Y B, Wﬁmﬁmw@ﬁﬁmmleﬁmtﬁwﬂsﬁwm

_ wﬁﬁaﬁﬁaﬁsﬁm%mr?wmﬁasﬁ%ﬁﬂ%wﬁwmm%wﬁe .
ﬁq@éfﬁ@wmaﬂmﬁmﬁfﬁmﬁﬁml a5 a1 5 uwT TG

T $THY DU 8.5 BT, 9.5 T 7E ¥, wﬁwmasw@eﬁﬁrﬁlﬁﬁﬁﬁﬁfﬁm
& frmy fr o 2ol 3T BN B § < B T T, S TR T g T, o Xy |
%ﬁmﬁwwm%l mﬁéwaﬂﬁ,ﬁﬁew%%ﬁﬂW%m
| ﬁwaﬁ%@maﬁmaﬂ?%wﬁawmrmaﬁammazsmﬁaaﬁ%t
wmm%wﬁzm'wm%ﬁsazsﬁmﬁwm% gafirg o 8.25
W@mwmﬂwﬁﬁqw&wwaﬁmmwaﬁaﬁ%
i wﬁﬂm%%lmwﬁ%wqﬁwwwﬁﬁ%ﬁﬁﬁ
3 & o we B 3 B AR WS, @wmmamwmﬁmma
%mﬁmvﬁ%ﬁeﬂ?ﬁiﬁﬂﬁmwﬁaﬁmﬁnﬁaﬁ%@a@ﬁtwm
%ﬂmmﬁ%lmaﬂﬁaﬁ@m@%mﬁgﬁmmﬁ%aﬂaﬂﬁmﬂaﬁvﬁ
mmmélmuﬁ&wﬁmﬂwmwwwaﬁwwﬁém@nﬁ
m%ﬁﬁwmaﬁﬂmwwwmﬁ%am'ﬁmww&mwa
m!ﬁﬂnﬁ@ﬁsﬂﬁmﬁﬁﬁﬁﬁﬁmﬁﬁmw'mwwﬁm%m
'ﬁ*m:ﬁﬁaﬁrﬁw#wﬂmﬁWW%lmﬁaﬁs.%s‘t‘«aiﬁﬁw%!ﬁ
Wémaﬂmﬁlﬁmmamﬁaﬁﬁmsﬂﬁm%ﬁs%zﬁmﬁwﬁ
mﬁm%ﬂﬁw@naﬁaﬁaﬁmwmﬁﬁmaﬂxwmﬁmaﬁaﬁ
W%lﬁmgﬁaﬁéﬁm@@%ﬂﬁﬁﬁmlwﬁ%ﬂWﬁﬁmw

34

ad



SHRI GURUDAS DASGUPT : Minister, there is only question from my side. 1
am suggesting to you to please cafl a meeting of all the State Labour Ministérs to
discuss registration of trade unions, to discuss the minimum wages and to discuss
implementation of law. PIeﬁ_s_e call a meeting and allow minimum wages, Please
agree 1o a suggestion for calling 2 meeting of all the State Labour Ministers,
SHRI ANTO ANTONY (PATHANAMATHITTA): The minimum wages should
also be included. .. (Interruptions) , _
SHRIGURUDAS DASGUPTA : Minimum wages have beeq included,
MR. CHAIRMAN; Hon, Member, when Mr. Dasgupta is already speaking, why
are you shouting? Please take your seat. |
SHRI GURUDAS DASGUPTA - Mr, Minister, would you agree for a meeting of
the State Labour Ministers? C
SHRI MALLIKARJUN KHARGE : It is a good suggestion. Definitely, T wil] )
examine it. T T
MR. CHAIRMAN: Okay.

Yes, Mr. Bishnu Pada Ray, you may ask only one question.
SHRI BISHNU .PADA RAY (ANDAMAN AND NICOBAR ISLANDS):
Regarding safe money, the State Bank of India is already giving 9.25 rate of
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MR. CHAIRMAN: Now, Mr. Basu Deb Acharia.

SHRI BASU DEB ACHARIA : Sir, the hon. Minister has referred to hospital for
the beedi workers. There is one hospital in my district Pumha at Jhalda The
construction work has been completed. I have already written a letter to the

Minister.
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The hospital building has been completed. In order to start the hospital and
make it functional, whether the Ministry will provide necessary staff and doctors
5o that the beed? workers can get benefit out of it without delay?
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MR. CHAIRMAN : No, it is all right.

o AR W 1 ST ST b k% ) A o B e e e
B R & o Tl R & o A ot erdee (S ) ¥ B s e
T W WIF AT B DI BYL. (FT9W) We have to create staff. We will fry.. ..

(Interruptions)

MR. CHAIRMAN: Now, the House will take up ‘Zero Hour'.
sShri Nikhil Kumar Choudhary
.. (Interruptions)
MR. CHAIRMAN: Nothing will go on record, except the speech of Mr. Nikhil
Kumar Choudhary,
(Interruptions) ... *
. MR. CHAIRMAN: You have to speak very, very briefly, l;:verybody will speak for

two minutes only, and not more than that.
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_ . . GOVERNMENT OF INDIA ,
@ | .. MINISTRY OF LABOUR AND EMPLOYMENT
TR S LOK SABHA =~

' UNSTARRED QUESTION NO. 2348
TO BE ANSWERED ON 27™ AUGUST, 2012

CONTRACT LABOUR SYSTEM

12348. SHRI ARJUN MEGHWAL:

Will the Minister of LABOUR AND EMPLOYMENT be pieased to state;

(a)whether contract system has adversely affected on the condition of labourers;
(b)if so, the details thereof; ' ;

(c)whether the Government have conducted any study in this regard;
© (d)if so, the details thereof; : :

(e)whether the labourers of - Government sector, non-Government sector and
unorganised sector have organised strikes, dharnas, demonstrations during last
year against this contract system; and

(Nif so, the steps taken by the Government to protect the interests of those

labourers? '
ANSWER
MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE)
(a) to (d): Contract labour is a growing form of employment and it has opened
‘more employment opportunities for the workers. To protect the interests of the
contract labour in term of wages and other service conditions, the Government has
enacted Contract Labour (Regulation & Abolition) Act, 1270. The social security
aspects of contract workers under Employees Providernt Fund and Miscellanecus

Provision Act, 1852 and Employees State Insurance Act 1948 are enforced by the

Employees Provident Fund organization and Empioyees State insurance Corporation

respectively provided the estabiishments in which contract workers are working are

covered under the said Acts,

In an impact study conducted by VV Giri National Labeour Institute
revealed that the contract labour are being paid less wages than the wages given to

the reguiar workers of Principal Employer even though comtract labour perform
same or similar kind of work,

(@) & (f): Yes. The Central Government is the a

ppropriate Government in respect of
the establishments falling in central sphere.

The private companies in non
Government sector and unorganised sector come in State sphere.
sphere, the compiaints/grievances are receéived in the ﬂeid offices of Chief Labour
Commissioner (Central) Organization, Employees Provident Fund organization and
Employees State Insurance Corporation and action is taken. Apart from the
prosecutions, Cemntral Government has prohibited employment of contract labour in

various establishments in central sphers through 84 Notifications issued from time
to time under the Contract Labour

protect the interests of the contract labour a proposal to amend the Contract

Labour (Reguiation & Abolition) Act, 1970 s under examination,

o T -
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GOVERNMENT OF INDIA Mhbed 1y Tx
MINISTRY OF LABOUR AND EMPLOYMENT
LOK SABHA
UNSTARRED QUESTION NO. 2527
TO BE ANSWERED ON 27 AUGUST, 2012

LABOUR UNREST AT MARUTI SUZUKI MANESAR PLANT

~527. SHFRI GURUDAS DASGUPTA:
SHRI PRABODH PANDA:
SHRI MANICKA TAGORE;
BR. THOKGCHOM MEINY As
SHRI NAMA NAGESWARA RAD:
SHRI K. SUDHAKARAN:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a)whether the Government's attention has been drawn fo the continued labour
unrest at the Narutli Suzuki's Manesar plant which was developed inte vicient
action and resulted in killing of 2 senlor executive on 18 July this year and Injuries
e many;

(B)If s, the detalls thereof;

(c)whether any inquiry has been conducted into the matter;

()if s0, the details thereof and the action taken by the Union Government to
reselve the probiem and creafe an atmosphere for the smooth resumption of the
work at the plant; :

(e)whether the Government proposes to amend the Contract Labour (Regulations &
Anolitions) Act, 1970 and Trads Union Laws; and

()if se, the time by which it is liksly te be done?

ANSWER
MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE)

{m) to {d): Yoz, Madam. A violent incident had occurred at the Maruti Suzukls
Manesar Plamt on 18" July, 2012 in which a senior executive was killed and
approximately ©1 other supervisory staff were injured. Following the incident, the
management of Maruti Suzuki announced a lockout. As the establishment of Marut!
Suzuki falls under the State sphere, the State Government of Haryana has
consiituted a Special Investigeting Team which is conducting an inguiry inte the
incident. Further, the State Government of Haryana has held many meetings with the
management of Marutl Suzuk! to resoive the probiem and to create an atmosphere
for smooth resumption of work at the Plant. It has been reported by the State
Government of Haryana that the management of Marutl Suzuki have lifted the
lockout on 21 August, 2012. Tlie workers have joined duty and work at the Plant
hae resumed partially.

(=) & (e A proposal to amend the Centract Labour (Reguiation & Abolition) Act,
1870 is under examination of the Gevernment and the act will be amended as per
procedure laid down for this purpose. At present, there is no proposal to amend the

Trade Unien Laws.
g e e
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GOVERNMENT OF INDIA

MINISTRY OF LABOUR AND EMPLOYMENT
-OK SABHA

UNSTARRED QUESTION NO. 3790
TO BE ANSWERED ON 17.12.2012

DISPARITY IN WAGES

3790. SHRIMAT! SUPRIYA SULE:
DR. SANJEEV GANESH NAIK:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a)whether there is a huge differences in the wages of a regular and a
confract worker doing the same nature of worl;

(b)if so, the steps taken by the Government to remove such difference
in wages of labours doing the same worlk;

(c)whether the Government is considering to bring in necessary
changes in the Contract Labour Act in this regard;

(d)if so, the detaiis thereof; and

(e)the steps taken to redress the problems of contract labours and
tackle the problem of wage differences and also labour unrest in
the country?

ANSWER

MINISTER OF STATE FOR LABOUR AND EMPLOYMENT
(SHRI KODIKUNNIL SURESH)

(=); (b) & (e): As per the Contract Labour (Regulation & Abolition)
Central Rules, 1971, in cases where the contract worker perform the
same or similar kind of work as the workmen directly employed by the
principal employer of the establishment, the Wage rates, holidays,
hours of work and other conditions of service shall be the same as
applicable to the workmen directly employed by the principal employer
doing the same oy similar kind of worik,

(e) & (d): Yes, Madam. To safeguard the interests of the
Lontract labour further in term_of wages amd sociaj Security, a
Proposal to amend the Contract Labour (Reguilation & Abolition) Act

i s
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5. 7. GOVERNMENT OF INDIA .
' MINISTRY OF LABOUR AND EMPLOYMENT =~ =

o LOKsasHA T L
.~ STARRED QUESTION NO.56

TO BE ANSWERED ON 09.12.2013

'VIOLATIONS OF CONTRACT LABOUR LAW

- *56. SHRI BHARTRUHAR! MAHTAB:
. SHRI SANJAY DHOTRE:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state: :

(a) the details of the legal provisions/norms governing employment of

~ contract labour in Central Government Departments/Public Sector
Undertakings (PSUs); '

(b) whether the cases of poor working condition and non-compliance

: of labour laws/norms for comtract workers in various Central
Government Departments/PSUs have come to the notice of the
Government in the recent past and if so, the detaiis thereof;

(c) whether the Government has conducted any inguiry in this regard
‘and if so, the details thereof and if not, the reasons thérefor;‘

(d) whether the Government proposes amendments to the Comtract
Labour (Regulation and Abolition) Act/Rules to bring parity
between the contractual and permanent labour based on..the

premise of equal benefits for similar jobs; and .

(e) if so, the details thereof along with the other remedial measures

taken/being taken by the Government in this regard?

ANSWER
MINISTER OF STATE FOR LABOUR AND EMPLOYMENT
(SHRE KODIKUNNIL SURESH) '

{(a) to (e): A statement is laid on the Table of the House,

L : e fEEE
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‘STATEMENT REFERRED 'ro m REPLY 'ro PART (a) to (e) OF THE th\
"SABHA STARRED QUESTION NO.*56 TO BE ANSWERED ON 09.12.2013 .
REGARDING VIOLATIONS: OF CONTRACT LABOUR LAW RAISED BY

o sn-lm BHARTRUHARI MAHTAB: SHRI SANJAY DHOTRE. -'

{a):. The employment of confract {abour engaged in Central
Government Departmentsf?ubiic Sector Undertakings is governed by
the provisions of Contract Labhour (Regulatlon & Abolition) Act, 1970
and Rules made thereunder. The Act applles to every establishment
employlng 20 or more workmen as contract iabour. The Act provides
for registration of the princlpal employer and licensing the contractor.
it covers the aspects of health, welfare, worklng conditions, hours of
work and _.wages of confract Iabour. The Act also provides abolition of
contract labour In certain establishments In certaln circumstances.

(b)&(c): Chapter VI of the Act provides for penalties for non-
compliance of provisions of -the Act.  Wherever cases of non-
_ cempliaruce of the Act are noticed by the inspecting staff, the
' mspectors have been given powers fo take lsgal action under the Act.
The eniorcement figures for violations umnder the Act In the central
'sphere for the last 3 years are emchosed at Bnnexure-A,

(d) & {a): In order to safeguard the interests of the contract workers in
"~ terms of wages and social security and !mnglng parity between
contract labour and directly employed workers of principal employar,
proposal for amendment to the Contract Labour{Regulation & Aboﬂ!tien)
| "Act, 1970 is under consideration of the Government.
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Annexure-A _ o

l:nforcement of Labour Laws in central SQher @ Estahhshments
T (2010-11, 2011!42 3@‘92-13 & 2013 14*)y - -

_ Contract Lahour

{ Elegul tion & Abolltliom Act,. 1870

S. Particulars 20106- 2041~ 2012-13 2013-
No. ' . | 12 S 14*
1. No. of Inspections 7327 | 7268 8146 2647
conducted -
2. No. of Prosecution 4308 4962 48714 1654
. Launched _ s
3. ‘No. liregularities 148731 | 192418 | 148838 | 86749
4, Ho. of Convictions 3643 4962 2871 1626
Mininmum Wages fict, 1948
S. Particulars 2010- | 201412 | 2012- | 2013-14*
No. 14 13 :
1. No. of inspections 16780 15155 15460 5698
conducted '
2o Ho. of Prosecution 6008 6879 8267 2322
 Launched
< No. irregularities. 305796 | 288525 | 291116 | 195978
4, No. of Convictions 6124 6746 4944 3047
Egual Remuneration Act, 1976
. 8. Particulars 1 2010- | 201112 | 2012- | 20413-14*
Mo. 11 i3
1. No. of inspections 3421 3483 4167 1086
conducted ‘ '
2. No. of Prosecution 570 994 773 335
Launched : :
3. No. lrregularities 5996 7721 &821 6212
4. No. of Convictions 1241 837 77 466

*Provisional (upto Sep.204 %)
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. - Particulars 1 2010. | 2011-12° | 2012- | 2013
| No. - . 14 ' 3 | 14*
1. | MNo.oflinspections | 82 | 17 12 .4
o conducted ' " :
2, No. of Prosecution o7 59 o o
Launched
3. No. Irregularities 1231 1099 827 | 807
4. Mo. of Conviclions Q 14 19 35
Inter State Migrant Workers (RE&CS)Act, 1979
$. Particulars 201¢- | 201112 | 2012- 2013-
! No. o 11 | 13 14*
1. .No. of Inspections 452 174 135 61
conducted ' _ "
2. | HNo. of Prosecution 55 331 51 38
Launched '
3, | _ No.irregularities | 4325 | 6177 | 5660 | 753
4. Me. of Convictions 37 | 250 43 4
Payment of Bonus Act, 1365
S. Particulars 2010- | 204412 | 2012- | 2013-
No. |11 | - 43 14*
| 1 ‘No. of Inspections | 1083 | 765 905 | 294
o " conducted
2. No. of Prosecution 85 18 . 39 L1 T
Launched | .
3. " No. lrregularities 4672 3331 | 5610 | 2644
4. Mo. of Convictiens 128 31 14 37

*Provisional (spte Sep.2013)
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- e aﬁvemmﬁem' m-' WHDIA i
PR 'ulms'rm' OF LABOUR AND Emm.omnsm
LOI( SAIBHA
UNSTARRED QUESTION m:. 555
TO BE ANSWERED ON 09.12.2013
CONTRACT LABOUR

555. SHRI LAXMAN TUBU:

SHRI P.L. PUNIA: .
SHRI GORAKH PRASAD JAISWIIL:
SHRI RAMESH VISWANATH KATT::

 SHRI KIRTI AZAD:
SHRI DEVJI M. PATEL:
SHRI K. SUDHAKARAN:
SHRI A.T. NANA PATIL;
SHRI JEETENDRA SINGH BURDELA: -
SHRI RAM SUMNDAR DAS:

- SHRE KAPIL MUNI KARWARIYA:
SHRI P.C. MOHAN:

Will the Minister of LAB@UR.A;NB EMPLOYMENT be pleased to state: -

(@) whether farge a2 number of organizations in the Government
. departments/public/private sectors prefer engagement of contract labour over
empicyment on regular basis denying social benefits to such empicyees;
(b_) if $0, the reaction of the Government thereto;

(¢) the detalls of provision and law for employing comtract fabour in an
establishmemnt; .
(d) the details of action taken agminst such establishments which violate the

statutory provisicns under ail labour faws, State-wise during each of the Iast
three years and the current year;

(e) whether the Goevernment has not maintained the centralised record of persons

working on contract basis in various Ministries/ Departments/ Establishmemnts;
(f) if so, the reasons therefor.

(g) whether there have been several cases where ‘contract labourers have not been
paid minimum wages or have not been provided with their entlt!ed benefits and if
s0, the reasons therefor 2long with the actisn taken in this regard, and

(h) whether there are disparities i:etwacsn States in ensuring minimal werking

. conditions for such contract labourers and if so, the details of the steps talcen by
the Government to address the same?

ANSWER

MINISTER OF STATE FOR LABOUR AND EMPLOYRIENT
[SEIRE KODIRLIRIBIL WRESH}

(a) tb {c) : Any establishment can employ contract wurkem through
private contractors in any job or process unless it is prohibited under
section 10 of the Contract Labour (Regulation & fAbolition) Act, §970.
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| Héwever, the establishments engag ng contract workers have to

The @wemlm{aent e-wsué@es .-;'that the interest of contract

. labour in terms of wages and cther service conditions are safeguarded

under the Contract Labour (Regulation & Abolition) Central Rules,
1971.The wages of the contract labour shall not be less than the rates
prescribed under Rininsm Wages Act, 1948 and in cases where the
contract worker perform the samoe or similar kind of work as the
WOorKmmen directly empioyed by the principal employer of the

~establishment, the wage rates, holidays, hours of work and other

conditions of service shall be the same as applicalle to the werkmen

' directly employed by the principal empioyer doing the same or similar

kind of work. This is enforced by Chitef Labour G@mmissioher in the
Gentral sphere and State Labour Commissioners in the State sphera.

. The soclal sccurity aspects of contract workers undev

0

| Employeés vaidam' Fund and Miscellansous Provision Act, 1952 and -

Employees State Insurance Act 1948, are enforced by the Employees .
Provident Fund Organisation and Employees State . Insurance -

Corporation respectively provided the workers working [n the
outsourced estabiishments are coverad under the said Acts. |

() : . To safeguard the Interest of the Contract Worler further in

terms of wages and social security a2 proposal for amendments to the

~ Conftract Labour (Regulation amnd Abolition} Act. 1970 is under

-—-—-—-—-—'—-—-_.-——_ .
consideration and the detalis are being worked out in consuitation

with other Winistries.

(0) & {f): Yes; the data pertalning to the contract workers is not
being maintained centraily.

(o) in the central sphere, the complaints are received in the

fiold offices of Chlef Labour Commiasioner (Central) under the .

Ceontract Labour (Regulation & Abolition) Act, 1970, Minlmum Wages
Act, 1848 and by other laws applicable to contract fabour, which are
Investigated and action is taken '

(h}e The Labour being in the concurrent list of the Constitution
of India, the State and the Centrat Government have the powers £
make thelr own rules ote. for the sdminisiration of varicus iabour faws.
Bz suck, there can be dieparities patween States In minimun working
conditions for the worlkers/contract lalicurs., '
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OB i e GOVERNMENT OF mnm | é e
| | MINISTRY OF LABOUR AND  EMPLOYMENT

LOK SABHA .
UNSTARREB QUESTION NO. 4261 :
TO BE ANSWEREB ON 29T AUGUST, 2011

- GROWTH RATE OF EMPLOYMENT

4261: SHRI M.B. RAJESH:
‘SHRI P.R. NATARAJAN:
SHRIMATI RAMA DEVI:
SHRI ANJAN KUMAR M. YADAV:
SHRI SANJAY BRIJKISHOR LAL NIRUPAM:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the rate of growth of employment has decelerated including
: empioyment in rural areas during the last three years;

(b) if so, the details thereof and the reasons therefor;
(c) whether the Government has formulated . any National Empleyment Policy;

(d) if so, the details thereof alongwith the details of fund provided during the
Eleventh Five Year Plan;

(e) whether the annual compound growth rate of empioyment opportunities in
public sector is negative in almost all the States; and =

- (f) if so, the corrective steps taken by the Government in this regard?

- ANSWER _
MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE)

{2) Reliable estimates of empnoymemt and unemployment are obtained through
quinquennial abour force surveys conducted by National Sample Survey Office.
Last such survey was conducted during 2009-10. As per most recent fwo
surveys, rate of growth of employment on usual status has decelerated from 2.95
percent per annum during 1993%-2000 to 2004-05 to 0.28 percent per annum during
2004—05 to 2008-10 in the country.

(b) The details of rate of growth of employment per. year in rural and urhan areas
are gwan below:

Annual rate of growth of employment (%)

Period . |2004-05/1999-2000 | 2009-10/2004-05
Rural | - 270 (0.9
Urban 3.71 | 1.61

“Total ' 295 028
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The reasans ioéidi_a&llﬁa,lﬁ:ﬁtfe of growth of eﬁaﬁloynie;ht during 2004-05 to 2009-10

may be attributed to drastic . deceleration in labour force participation rate
particularly among WOmen, reductiori in subsidiary empioymeit, increase In tevel
of income in rural arsas due to increase in real wages, higher level of participation
in education, etc. ' E ' - '

(e) A draft Naflonal Employment Policy -(NIEEEY} has been prepared by WMinistry of
‘Labour & Employment in consultation with various Central Winistries/Departments
and other stakeholders which is at advanced stage of finalization.

——

{d) The objective of the National Employment P-ollcy is to provide a holistic
framework towards achleving the goal of remunerative and decent employment
for all women and men in the labour force in a sustainable manner. It aims at

accelerating employment growth, particularly the organized sector, and

improving the guality of jobs in terms of productivity, average earmnings, and

protection of workers, especially n the uneorganized sector. The National '

Employment Policy has not yat been heen finalized, therefore, no fund has heen

" allocated in the Eleventh Flve Year Plan.’

{e) Yes, Madam, State-wise details of annual compound - growth rate of
employmeint opportunities in pubtic sector during 20052009 based on information
collected under Employment HMarket Information ngram'ma of Directorate
General of Employment & Training, Ministry of Labour and Employment,

-Government of India are at Annex. - :

) Th e Eleventh Plan alms at iaﬁcraasing private organized sector amployment
ambiticusly, by at lezast 10 wililon. Along with the public sector, organized sector

johs would then e:;pand by over 15 miliion, a growth rate of about 9% per anhum.
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A.nnex referred to n reply to part (e) of Lok Sabha
A -_reply on 29- 08-2011 L .

Annex
Unstarred Questmh No 4261 due for .

State-wnse cumpound annual growth rate of emp]ojrmgnt'opportunities in ‘p'ui'blic': sector -_'-

during 2005-2009.

-0.89] -

S.No. [State/Uts Compound Annual Growth Rate
I NORTH ZONE ' T 0.63
MiHaryana 071
2|Punjab -3.23
3i{Himachal Pradesh a : o 0.00
. 4{Chandigarh | i - -1.27
5{Dalhi -0.95
6|Rajasthan 0.72
7{Jammu & Kashmir 0.00
" HICENTRAL ZONE
8|Madhya Pradesh -1.51
9lUttar Pradesh .0.53
10|Uttarakhand -2.43]
11{Chattisgarn 0.16
HI[NORTH ESTERN ZONE -0.28)
-~ 12|Assam ~(.24|
13|Meghalaya -16.20
14iManipur - -0.65
. 16|Mizoram - 0.00
-_18[|Nagaland 1.44/
" 17(Tripura - 6.02
- WIEASTERN ZONE 0.63]
18|Bihar -4,95
18i0rissa _ -1.91
20{West Bengal -2.52
‘21[Jharkhand 8.65
VIWESTERN ZONE -0.35
22/Gujarat -1.04
. 23[Maharashtra -0.22
' 24|Goa _ 3.72
25iDaman & Diu 115971
VESOUTHERN ZONE - - -0.37
26/Andhra Pradesh 5 -0.80
27 |Karnataka (.17
28|Kerala -0.08
29|Puducherry . 0.62
30/ Tamilnadu -0.27|
31iAndaman Nicobar 0.71)
TOTAL.: -0.36




| Appendim- XV -

GOVERNMENT OF INDIA |

MINESTRY OF LABDOUR AND EMPLOYMENT
LOK SABHA

STARRED QUESTION NO. *623
10 BE ANSWERED ON 21* MAY, 2012

' EMPLOYMENT AVENUES

*g23. SHRIMATI JYOT! DHURVE:
| SHRI KACHHADIA NARANBHAL

Wil the Minister of LABOUR AND EMPLOYMENT be pieased
t{o state:

(a) whether the Government has sny well defined pelicy for
providing adequate employment both for the professionally
quaiified and for others ailike;

{(b) f so, the detalls thereof;

{c) whether the maximam employment avenues uUnder the current
cconomlc scemario ave available only for those who have
professional quallfications; '

{d) If so, the facts and details In this regard; and

{e) whether the Government proposes to address the issue in an
effective manner and If so, the detalls thereof?

ANSWER
MiNISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE)

(@) io {e) A statement is laid on the Table of the House.

&

o ke
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_YATEMENT REFERRED TO IN REPLY TO PARTS (a) to (e) OF

- LOK SABHA STARRED QUESTION NO. *623 DUE FOR REPLY
ON 21.5.2012 BY SHRIMATI JYOTI DHURVE AND SHRI
KACHHADIA NARANBHAI, M.Ps. REGARDING EMPLOYMENT
AVENUES

(@) & (b) Providing employment to all, including
professionally qualified, has been the focus of various
policies and programmes of the Government. The
Government through a process of development planning has
been making sustained efforts to increase growth in

different sectors to create employment opportunities for all.

(c) & (d) Based on 66" round of survey conﬂuéted by
National Sample Survey Office during 2008-10, estimated
number of professionals including associate professionals
on usual status basis has increased from 17.31 million in
2004-05 to 30.11 million in 2009-10, which is an increase of
about 74%. During the same period, 'l;otal number of workers
hes incresnad fom 409:40 militen. In 2004-05 to 465.48
million in 2009-10, which is an increase of only 1.4%. Thus, it
can Be inferred that persons with professional qualifications

have better employment avenues.

(e) The Government has taken several steps to provide
decent opportunities of livellhooi:l to all those who seek

employment.
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-

 Government is taking all neées#ary steps to enhance
the employability and employment In the country by
promoting growth of labour mtensive sectors, such as,
Construction, Real Estate aml Housmg, Transport, Tourism,
Micro, 3niall and Medium Enterprases, lnformation
Technology Enabled Services and a range of other new |
services. Besides, Government Is also |mplementing various
employment generation programmes; such as, Prime
Minister’'s Employment Generétlon Programme (PMEGP);
Swarnajayanti Gram Swarozgar Yojana (SGSY); Mahatma
Gandhi National Rural’ Empioyme?nt Guarantee Act
(MGNREGA) and Swarna Jayanti Shahari Rozgar Yojana
(SJSRY) . |

Approach Paper to the 12‘“ Five Year Plan (2012-17)
suggesis focus on faster, sustainable and more inclusive
growth for creating adequate livelihood opportunitles Such
job opportunities couid come from faster expansion In agro-
processing, supply chains, steady modernization in farming,
maintenance of equipment & other ‘ elerhents of rural
infrastructure and the sarvices sector.

FY. TR
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MADAM SPEAKER: Nothing else will go on record.
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Appmdiw

_ covanumeur oF I mnm R
MINISTRY OF LABOUR AND EMPLOYMEHT

o Ly LOK SABHA i
UNSTARRED QUESTION NO. 1975
TO BE ANSWERED ON 19™ Augusr, 2013

NATIONAL EMPLOYMENT POLICY
. 1975. SHRI ADHI SANKAR: - . : X
- Will the Minister of LABOUR AND EMPLDYMENT be pleased to state: '

(a) whether the Government has prepared a National Employment Pollcy
{NEP) that outlines a draft of changes in the labour laws and Industrial

policies to boost employmant and ensure good workmg condition for "
workers in the cuunf:ry, :

(b) if so, the details the{rg_of;

(c) whether the new policy will be in conformuty with the 12 Plan growth
target and proposes changes in various labour laws fike Mmimum Wage
Act, Contract Labour Act and Emplayeas Provident Fund Act to bring a

major chunk of workers in unorgamzed sectors under the ambit of the
formal sec:tor and

. (d) if so, the éatient feétures ir t_his -regard?

ANSWER

MINISTER OF STATE FOR LABOUR AND EMPLOYMENT
(SHRI KODIKUNNIL SURESH)

(a) to. (d)_The draft National Employment Pollcy (NEP) had been clrculated
for Inter-minlsterlal consultation on varicus occasions from 2007 onwards
and discussed at the level of Committes of Secretaries. Based on th
" inputs the draft policy has been revised from time to time. The details an

contents of policy cam ommteﬂ—afteﬁdﬁhe——pmm‘get.
approved : .
Ve,

AhhREs
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o

GOVERNMENT OF INDIA L
MINISTRY OF LABOUR AND EMPLOYMENT :
. . LOK SABHA . a
. UNS'[ARRED QUESTION NO 530
‘TO BE ANSW’ERED ON 14™ JULY, 2014

NATIONAL EMPLCYMENT POLICY

530. SHRI MOHITE PATIL VIJAYSEINH SHANKARRAQ :
. SHRI DHANANJAY MAHADIK ; '
SHRI SATAV RAJEEV :
SHRI D.K. SURESH :
SHRI P.R. SUNDARAM :

Will the Minister of LAB‘OUR AND EMPLOYMENT be pleased to state:

(a) the growth in jobs vis-a-vis economic growth of the country in terms of
percentage during the last decade along vvith the reasons for dismal growth in‘

_ 'employment generatmn,

{b)} whether the Govemment pr oposes to formulate a Nat:onal Employment Policy

o accelerate employment growth in the country; _
{(c) if so, the details therecf along with the basic objectives of the proposed policy;
~ (d) whether the government has sought suggestions from all the stakeholders on

the proposed national policy and if so, the details thereof; an&

(e) the time by which the _saiei policy is likely _to be implemented ?

ANSWER

MINISTER OF STATE FOR STEEL, MINES AND LABOUR & EMPLOYMENT
" (SHRI VISHNU DEO SAl).

{a) to (e) Estimates of employment and une-ﬁnployme‘nt are obtained through:
surveys of National Sample Survey {(N$S) Office. As per the last three NSS survey

results, the eétimateé of employment ave as given below:

6o




= LA A L

{x
Woridores™ | 2004058 . 200810 h_"'_ " 2011~ 12
by . Major Forosntage ‘ in crore | Percentage | In orore Pon:entage In ‘crore |
sectors : . | persons _ persons persons
| Primary 58.44 26.83 53.15 | 24.74 "a8.90 | 23.48
‘Secondary 18.18 8.35 2148 | 40.00 24.25 11.50
Teriay | 2338 | {073 | 2ar .| 1idd 26.85. 12.73
Total 100.00 4591 |  100.00 | 455 | 10000 41.41

The estimates of workforce by major sectors show an increase in the overall level

of employment and particularly in the ‘secondary and tertiary sectors. The

estimates released by Central Statistical Office, Mlnistry of Statistlos & Programme-
Implementatlon for Gross Domestic Product (GDP) growth is at Annex-l,

'An lnter—ﬁﬂmistenal Gommﬁtee_haswse“"wd to d" aft_the National

Employment Policy. In view of its implications on other sectors comments have

been sought from various stskeholders like Ministries, State Governments, Trsde

Unior_ls, Industry Associations etc. for inputs to the policy.

I XEE T
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- Annex-l |

Annex-l referred to in reply to part (a) of the I..ok Sabha Unsta:red

Quesﬁcm No. 530 for answer on 14.07 2014

Growth Rate in Gress Domest-c Proéuct at factor cost (2004-05 prices)

Year Percentage of GBP |

- 2004-05 _ 7.05

2005-06 _9.48

200607 . 9.57

2007-08 9.32

2008-09 6872
2008-10 8,59
A o 2010411 8.91
i g 2011-12 6.69
' [ 201243 -4.47
201314 4.74

Source: Central Statistical Office

ezt D ETEOL GRS
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3 ':'Q-'_r.-"-"-. ik L -'éq'VERn-MEN'“rr-oF INDIA - i
B MINISTRY OF LABOUR AND EMPLOYMENT

: ~ LOKSABHA -
. UNSTARRED QUESTION No. 574
“TO BE ANSWERED ON 28.11.2011

MINIMUM WAGES FOR DGMESTIC WORKERS

T974. SHRI SYED SHAHNAWAZ HUSSAIN:

Will the Minister of LAROUR ANDEMPLOYMENT be pleased to
state: _ '

(a)whether the . Government has recommended minimuy
hourly basis for the doemestic workers in the ceuntry;

(B)if so, the details thereof; '

(c)whether leave, insurance and other benefits have also been
included; and : : '

{d) if not, the reasons therefor?

m wages on

: . ANSWER
WINISTER OF LABOUR AND EMPLOYMENT
' (SHRI MALLIKARJUN KHARGE)

(a) & (b): Demestic work falls under the purview of State sphere.

State Governments are empowered to include demestic work as
d‘ Scheduled Empioyment under the Minimum Wages Act, 1948. The
-~ Central Government has requested the State Governments to take
1 necessary steps for inclusion of domestic work as Scheduled
,] Employment and fix minimum rates of wages for domestic workers, A

statement indicating the minimum wages for demestic workers
notified by some of the States is given. at Annexure, '

(¢} & (d): - The Government has constituted a Task Force to evoive a

National Policy for Domestic Workers. The report and the draft
National Policy are being examined by the Government., ' /
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Annexure referrecl to m reply to Parts (a] and [b) of the Lok Sabha Unstarred Questlon No. -
. .' 974 for answer. on 28. 11 2011

Ve

MINIMUM RATES OF WAGES.FQR DOMESTIC HELP/WORKERS FIXED BY DIFFEEENT STATES/UNION
TERRITORY ADMINISTRATIONS UNDER THE MINIMUM WAGES ACT, 1948

Sh- States/Union Categories of Workers - | Rates of Minimum wage.in
No. | Territories : ' " Rs.
3 Andhra Pradesh : ' : + 1100/ per day {2600/ per
5 ' ) . ' month}
2 Washing cloths/utensils house keeping _ . 430/- per month
[ Ahouse of 1000 sq ft.- one hour ) _ '
Washing cloths/utensils house keeping. 3433/- per month
_Bihar and laoking after the children (8 Hrs.)
Washing cloths/utensils, house keeping, 3433/- per month

looking.after the children, taking to school
“and back & other miscellaneous domestic | *

. works { 8 Hrs. )y .
3 Karnatala : . 149.89 per day
3 Kerala Lowest 136.50 per day
: Highest : . 157.50 per day .
Washing cloths/washing utensils/house " 504/- per month

“keeping/other domestic works
(Miaxm. 60 minutes per day )

5 Rajasthan Washing cloths,washing utensils, house 4030/- per month
’ keeping, looking after the children, taking
to schooi and batk etc. domestic works
- {one day-work)

6 Dadra & Magar’ ’ - : 147.60/- per day
Haveli
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GOVERNMENT OF INDIA
MINISTRY OF LABOUR & EMPLOYMENT
LOK SABHA

UNSTARRED QUESTION NO. 648
TO BE ANSWERED ON 13.08.2012

DOMESTIC WORKERS UNDER LABOUR LAWS

648. SHRI ADHALRAD PATIL SHIVAJI:
SHRI ANANDRAO ADSUL:

Will the Minister of LABOGUR AND EMPLOYRMENT be pleased to
state: ' :

(a)whether the task Force on domestic help /nter-alia recommendsd o
covering of the demestic workers under the purview of the existing
labour laws and formulation of Natieonal Pelicy on -Bamesﬁic Helps;

- (B)if so, the detalls thereof;

(c)the present sta@us thereof; and
(d)the time fixed for implementation of the said policy/proposal?

ANSWER

MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE)

(a)& (b): - The Task Force on Domestic Workers set up by the
Sovernment has, inter-alia, recommended adeption of National
Pelicy for Domestic Weorkers formulated by the Task Force. The poliey
will place a labour right framework for domestic workers amd lay down
certain minimum working conditions for domestic werkers whieh
should not be compromised with. The policy may eventually lead to
speciiic legislative mechanism for domestic workers.,

{e) & (d): The National Paolicy for Domestic Werkers is wunder
consideration of the Government, —— :
— =

SRddde
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*  GOVERNMENT OF INDIA -~

. MENISTRY OF LABOUR AND EMPLOYMENT . - - .
e LOKSABHA - . o

. 'UNSTARRED QUESTION NO. 2137
TO BE ANSWERED ON 11.03.2043

DOMESTIC WORKERS ~ = .
12137. SHRIMAT! JYOTI DHURVE:
Wil the Mintster of LABOUR AND EMPLOYMENT be pleased (o state:

{a}whether the Government proposes to bring in any legisiation for social
security of domestic workers engaged in the country;

{b)whether the domestic worliers have to suffer due to varicus kinds of
harassment meted cut to them and that such domestic workers do not
get any relief due to absence of legal provision: '

(c)if so, the reaction of the Government therstos

{dithe total number of domestic workers In the country particulavly in the
National Capital Delbly - o

{elwhether the Government has formulated any action-plan for sending

 them back to their homes; and ' '

{)if so, the complete details thareo!?

. ANSWER
MIMISTER OF STATE FOR LABOUR AND EMPLOYMERT
{SHRI KODIKUNNIL SURESH)

(@) to {eh: The Domestie work falls under Hhe purview of State Sphere,
The Stale Covernments are empowered to enact logistation for Domestic
Waorkers. The Central Government hes enseted the Unorganised Workers
Social Security Act, 2008 for the socis) security of unorganised werkars
- which include domestic workers. Various labour faws, like the Mimimmm
Wages Act, 1948, the Employee Compensation fet, 1923, the Egual
- Remuneration Act, 1876 and Inter-State Migrant Workmen (RECS} Act,
1 o / 18979 are directly or Indirectly applicable to these workers. The Central

[ Government Is also contemplating to formulate = National Policy for
{ Domestic Workers. T T e T e T

(@) The detall of number of domestic workers employed in the coumntry
fs not maintzined st central ievel. Howevear, & por Natlonal Sample

Survey (N3S) 2004-05, thers are about 47.50 lzc domsstic werkers in the
country. ' '

o ‘ﬂ#ﬁ@lﬂ&em ineluding domesiic workers have a right o ﬁ@@ﬁ@mpﬂ@ym@m'
. e amy part of the cowntry. ' ' .

(¥ Does not arise.
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GOVERNMENT OF INDIA _ =

MINISTRY OF LABOUR AND EMPLOYMENT
LOK SABHA

UNSTARRED QUESTION NO. 3059
TO BE ANSWERED ON 10.02.2014
EXPLOITATION OF DOMESTIC WORKERS

3059, SHRI AVTAR SINGH BHADANA:
SHRI J.M. AARON RASHID:
DR. BHOLA SINGH:
SHRI SUDARSHAN BHAGAT:
SHRI KULDEEP BISHNOI:

Will the Minister of LLABOUR AND EMPLOYMENT be pleased to state:

(ajthe total number of registered/unregistered women domestic worlkers
including minors in the country;

(b)wihether the Government is aware of such workers: including minors being
exploited and ill-treated in various work places/households in the country
Including NCR of Delhi;

(c)if so, the reasons for the failure of the Government in ¢urbing them and the
measures taken to ensure the rights of such demestic workers;

(d)whether the Government Proposes to formulate a mnational policy on
domestic workers; and

(e)if so, the details thereof and the steps being taken to regulate placement
agencies particularly with regard fo domestic workers?

ANSWER

MINISTER OF STATE FOR LABOUR AND EMPLOYMENT
(SHRI KODIKUMMNIL SURESH)

(a): The information about the number of registered/unreglstared
women domestic workers including minors in the country Is not maintained
at the Central level. However, as per National Sample Survey (NSS), 2004-05
there are around 47.50 lakhs domestic workers in the country.

(b) & (c): Yes, Sir. As per the information made available by Government
of National Capital Territory of Delhi, as and when such complaints/incidents
relating to exploitation are reported, action i initiated by them as per law.
However, the domestic Wwork fulle under the purview of state sphere. it is
primarily the responsibility of the State Govemment to take action for
protecting people including domestic workers from oxploitation In work
placeshouseholds in the country.

(d) & (e): The Government has already formulated a National Policy for

Domestic Workers and it Is under active consideration of the Government,

E2 AR R
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_ GOVERNMENT oF mmn o
mmlsm\' OF LABOUR AND EMPL&YMENT
. LOKSABHA - .
UNSTARRED QUESTION NO.50 -
TO BE ANSWERED ON W.@?.zem

_@@ME&TEB WORKERS
80. SHRE M.B. RAJESH:
Wuﬁ! tha Minist@r @f LAB@UR AND EMPL@\"MEMT be pﬁeased t@ staie:

(a)’&he t@tal number ef r@g&s&emd! unregistered @@mes&ic W@ﬂsers ﬁmelmm‘ﬂ!mg
women in the country;

{bjwhether the Government pmp@ses R L ﬁ@rmwﬂa'&e a national pollcy or
introduce any legislation speciatiy t@ protect d@masﬁﬁc workers in &hm _
country; .

{c)if s0, the detalls thereof aﬂcmg with tha time by which the sald peliey ls
lkely to be formulated amnd if m:@t, the reassns therefor; ‘

{diwhether the- Gwemmem hae slse any pr@p@saﬁ to provide social securlty
to such workers; ‘

{eitf so, the details thoreof and if n@t, the reasons therafor amﬁ

{fithe various messures taken by the Government to snsure the rights of
such domestic workers and to cheek thelr exploitation?

ANSWER

ME%ESTEER OF STATE FOR S?’EEL, RINES, LABOUR & EMPLOYMENT
‘ (SHRI VISHNU DEO SAN)

{a): ' No data about domestlc workers is maintained st the central
tevel. However, as per Nationzi Sample Survey (N28) Report MNo. 54
Employment & Unemployment Situation in India, 201 1«-'&2, thers are afbyonat

' 2@ 89 lafzl @@meaﬂc workers In the mun&w

(B} & {)z The draft of & Na&mmaﬂ P@Hcy fm’ B@mes&ﬁc Wkaers Es wnder
s@naud@m&ﬁ@n of the @qw@mmemn _ o

[ SRR SR

| -q&p & (=) The Central @@wmmem hes enacted the uaﬁ@?@anized Workiers

‘Soclal Becwrity Act, 2008 for social security of the unorgamized workers
which (ncluge domestic workess. The Bovernment h?a;s extended. benefit
under Rashtriya Swasthya Bima Yojana (RSBY) to domestic werkers. Various

" labour fews, ke the WMiniwem Weges Act, 1948, the Employsss
T Compensation Act, 1823, the Egual Remuneration Act, 1976 and the lmter-

State Migrant Workmen (Regulation of Employment and Conditions of
Service) Act, ﬁ@?g are alzso applicable to these domestliec worksars.

-
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~ MINISTRY OF LABOUR & EMPLOYMENT

. LOK SABHA . |
UNSTARRED QUESTION NO. 564 '
TO BE ANSWERED ON 13.08.2012

VIQLATIONS OF LABOUR LAWS

1564. SHRI RAM SUNDAR DAS:
SHRI KAPIL MUNI KARWARIYA:
SHRIMATI KAMLA DEVI PATLE:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state: :

(a)whether the Government has received complaints agalinst certain _

companies, power plants and industries set
- up under the public and private sector for vielation of various labour
laws including hirlng of labeurs/workers on contract basis;

(o)if s, the detalls thereof, State-wise and sector-wise along with the
action taken against thems : '

(clwhether any review has been conducted with regard to the
performance of Labour inspectors omn the Empﬁemema&ﬁ@ms of
various labour laws in the constructed/under construction power
plants in Janjgir and Champa areas of Chhattisgarh; and

(d)if so, the detalls and outcome thereof along with the action taken
by the Government hereon?

ANSWER

MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN KHARGE)

(=) to (d): '“E!"B‘ne Information Is belny collected a

nd will be laid on the

A e
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' GOVERNMENT OF INDIA

: MINiSTRY OF LABOUR AND EMPLOYMENT

, 'LOK SABHA
STARRED QUESTION NO. *322
TO BE ANSWERED ON 3™ SEPTEMBER, 2012

PRIVATE PLACEMENT AGENCIES .

. *322.. SHRI PURNMASI RAM:

Will the Mtnister' of LABOUR Aup EMPLOYMENT be pleased to state:

(a) whether the Government has :taken note of mlsleading'

.advertisements by unscrupulous placement agencies which

indulge in fleecing of mnocent unemployed youths in the
country; - “y

(b) if so, the number of complaints received against such

agencies during the last three years and the current year;
and

() the action taken by the Government against them?

ANSWER :
MINISTER OF LABOUR AND EMPLOYMENT
(SHRI MALLIKARJUN. KHARGE)

(a)to (c) A statement is laid on the table of the House.

10



STATEMENT REFERRED TO IN REPLY TO PARTS (a to c) TO LOK

- 'SABHA. S'I'ARRED QUESTION NO. *322 BY SHRI PURNMASI RAM

REGARDING PRIVATE PLAGEMENT AGENCIES DUE FOR: REPLY
ON 03.09.2012

(a) to (c ) Reports in. some sectlons of medla have come to the
notlce of the Government. However, complaints, if any, are
' re_ce:vecl by the respective State Govemment!UT Admmlstrationh
and action agains}t'tha privaté placement agencaes is taken by .-
them under. various provisions of réiavaht laws. Information about

unscmpulous prlvate placement agencies ‘which mclulge in

_malpractices and fraudulent activities is not mamtamed centrally.

However, in order to safeguard the interest of job-seeckers,
_.Mmistry of Labour & Employment issued guideiines on 30.10. 2003
to ‘the State Govermnments/ Union -‘l‘errit;ory Administrations to
consider regulation of the functioning of Private Placement .

Agencies as per their local needs. A Tripartite Committee has

Iwm.s_tliutﬁd_mll'l 0. 2011 to examine the issue pertaining to
private Iace ies: & publishmg of eye catching/

misleading advertisements for various Kinds of ]oh opportunities. |

State Govemments have also been adv:sad to take necessary
’ steps for registering piacement agéncies 'pravidihg domestic

workers.

hEEdd
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e MINISTRY OF LABOUR AND EMPLOYMENT

" LOKSABHA L 5E
~_ UNSTARRED QUESTION NO. 532
TO BE ANSWERED ON 09™ DECEMBER, 2013

ILLEGAL PLACEMENT AGENCIES
532. PROF. (DR.) RANJAN PRASAD YADAV:

SHRI GORAKH - PRASAD JAISWAL:
SHRI S. ALAGIRI: -

; _Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(él) '_ whether a large number of iliegal placement Aagencies are functioning in

the country particularly in Delhi and National Capital Region {NCR) and
if so, the details thereof; '

‘(b) Whether such illegal agencies continue '-tq'éxplolt minors from other

States by employing them at househelds work and also extracting :
money from un_e_mpl‘oyeﬂ persons’in the hame of ‘Providing jobs; ; .
(c} if so, the action taken against such illegal placement aéencies and the
number of persons arrested and fine colléctéd from them during each of
the last three years, State-wise particularly in Delhi and NCR;
(d) whether the Government has also set up a Tripartite Committee fo
examine the issue pertaining to such placement agencies; and

(e) if so, the details thereof along with the details of works carried out by
the said Committee? : '

. . ANSWER o
MINISTER OF STATE FOR LABOUR AND EMPLOYMENT

(SHRI KODIKUNNIL SURESH)

(a) A number of private placement agencies are fuhctioning in the c;:luntry.
Data regarding private placement agencies is not maintained centrally.
State Govemmen_fs have been regquested to take necessary steps for
registration of Private ﬁlacement agencies. 518 _piacement agencies have
been registered by the Government of Delhi under. the Shops &
Establishments Act. In addition, Minisi:ry of overseas Indian Aff
Recruitment agents for carrying out recruitment
usnder the pmvisiorﬁs of Emigration Act, 1983.

Affairs registers
for Overseas employment

[



- -(b_-)-' &(c) State Govemments are responsible for Iooking mto the compl 'ims‘

- against placement agencles and take act!on as appmprlate Information

“ahout such complamts is not mamtamed centrally ‘As per mforrnatiom

. received, ne such complaint has beéen receivéd by Labour Department of
- Government of Defht. Further, in order to address  various issues concerning

Placement Agencies, the Government of Delhl, has drafted Private
Placement -‘Agencies' Reguiation Bill.

(d) & (e) Govemment has constltuted a Tnpartlte committee on 31 10 2011
e e =
to examine the jssue pertaining to private placement agencies & publishmg

of eye catchlngl mlsieading advertlsements for various kinds of jOb

___...—-———-"-——'—___—‘_'——-
opportunities. A meeting of the said Committes was heid in 2011 'and

Irm,_ﬂﬁ;n_dgﬂ—thﬁlpossmiﬂlty of hayMWork for regulation of
.private placement agencies he examined. V.V.8iri National Labour hsstitute |

has been entrusted to conduct a study in the matter.
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| GOVERNMENT OF INDIA |
MINISTRY OF LABOUR AND EMPLOYMENT

_ LOK SABHA
UNSTARRED QUESTION NO. 5345
TO BE ANSWERED ON 29.04.2013

PRIVATE SECURITY COMPANIES
15345. SHRI BHOOPENDRA SINGH:

Will the Minister @f'&&@uum AND EMPLOYMENT be pleased to
State:

(a)the number and details of private security compamnies in ¢the country
at present, State-wises

(b)whether the private security service Companies are bluntly
exploiting the ' workers and security guards and indulging in
irregularities with regard to labour and social security laws;

(e)if so, the number of such companies that have beemn found to be
viclating Labour and Social Security Laws during each of the last
three years and the current year, Staﬁa-wﬁs@g amd

(dthe action talken by the Government against such erring companies?

ANSWER

MINISTER OF STATE FOR LABOUR AND EMPLOYMENT
(SHRI KODIKUNNIL SURESH) .

(@) to (d): The information is being coliected and will be laid on the

Table of tha House. -
o —
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(T T GOVERNMENT OF mnm )
: ' Mmlsrmr ‘OF LABOUR AnnEMPLovMENf'rj B
. - LOK SABHA :

uus'u'nlmgn QUESTION NO. 3‘?045;.
TO B2 ANSWERED ON 10.02.2014

CHILD LABOUR

1'30#49. DR. BHOLA SINGH:
- SHRI A.T. NANA PATIL:
SHRI ABDUL RAHMAN:
SHRI D.B. CHANDRE GOWDA:
SHRI JAI PRAKASH AGARWAL:
SHRI JEETENDRA SINGH BUNDELA: _

Will the Minister of LABROUR AND EMPLOYME!NT be pleased to
state: '

(a)whether the number of child labourers has been continuously

increasing in the country making them vulnerable to trafficking and
other abuses despite the existence of laws against it;

- (b)if so, the details and numbers of child iabourers State and year-wise

for each of the last three years and the current 'year, specially in
I’daharashtra,

(c)whether the International Labour Organisation has aiso attracted
the attention of the Government in this regard; ;

(d)if so, the details thereof along wuth the reaction of the Government

~ thereto; and

(e)the steps taken by the Government to address this menace and also

for the rehabilitation of the rescued children imiudmg provision of
their right to educatmn"

MSWER

MINISTER OF STATE FOR LABOUR hHD EMPLOYMENT
(SI'IRI KODIKUNNIL SURESH)

(a) & (b): Child Labour is an outcome of various socic-economic
problems such as poverty, economic backwardness and illiteracy. As
per 2001 census, the total number of working children between the
age group $-14 years in the country was 1.26 crore ocut of which there
were approx:ma&eﬂy 12 laich children found working in the hazardous
occupations/processes covered under Child Labour {Prohibition &
Regulation) Act, 1986 wiich include hazardous factories. However, in

cantdml zf-
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" not yet been recelved.
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the Suivey conducted by NSSO, in 2004-05 the number of working

| ‘chitdren was estimated at 80.75 lakh. As per NSSO survey 2009-10, the

working children are estimated at 49,84 lakh which shows a declining
trend. The state-wise details of working chiidren as per NSSO Survey
3009-10 are given at Annexure-l. The official data of children working
in the hmMongBations!pmcesses of the country for the last
three years and current year in respect of Census 2011 or NSSO has

(c)to (@) Winistry of Labour & Employm'eﬁt and the International
Labour Organisation (ILO) have bean jointly collzborating to address

issues reiated to child izbour under the Docont Work Counftry.

Programme (EWCP). Considering the magnitude and nature of probiem
of child labour, Government is foliowing a muiti-pronged strategy
comprising of statutory and legislative measures, rescue &
rehabilitation, ' universal primary education along-with social
protection, poverty alleviation and employment _gener_raﬂon'. The

objective is to create an environment where familics are not

compelied to send thelr children to work. The Ministry of Labour &
Employment [s implementing the - Child Labour (Prohibition - &
Regulation) Act, 1986 which prohibits the employment of - children

bolow the age of 14 years In ‘18 Occupations and 63 Processes. The

Act regulates the working condltions of children where they are nof
prohibited from working. Any person who employs a child i any
occupation or process where employment of children is prohlbited

under the Child Labour Act, is liable for punlshm?ent'with imprisonment
or with fine. '

For rehabilitation of child labour, the Government Is
implementing the National Child Labour Project (NCLP) Scheme since
1988, The scheme secks educational rehabilitation of children working
in hazardous occupations and processes. The Ministry is also running
awareness generation programme against the evil of child labour. The
enactment of the Right of Children to Free and Compuisory Education
Act, 2008 provides free and compulsory education for every child in

the age dgroup of 614 years which will boost the efforts towards
elimination of chiid labowr. '

RERFERY
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AN NEXU RE-I

AN]ND(URE REFERRED TCQ IN REPLY TO PART (a) & (b) OF LOK SABHA

ERSERRR

N i 2

Wﬁmm 304§EQR_A_'§W._ER____M 21014
| Data on Chiid Labour based on Employment Umemploymant Survey during NSS
86th Round (2008-10) & :
Sl Major States/ all
No. India Age group 5-14
Rural Urban
Male Female | Male Female
1 | Andhra Pradesh 88156 110191 20767 ~ 15548
2 | Assam 144655 | 31909 11833 . 757
3 | Bihar 224292 | 38665 11017 2548
4 | Chhatisgarh 3669 7321 635 0
5 | Delhi - : 18576 0
6 | Gujarat 150487 | 207973 15945 16282
7 | Haryana 22664 17471 28073 3988
_8 | Himachal Pradesh 2300 2942 - 2158 0
9 | Jammu & Kashmir - 11274 16872 1139 0
10 | Jharkhand 636534 14661 4123 0
11 | Karnataka 89796 | 113429 20793 2479
12 | Kerala 1182 0 0 1583
13 | Madhya Pradesh 91454 | 32812 575588 9063
14 | Maharashtra 66370 | 127996 54230 12077
15 | Orissa 54390 | 38288 38522 5363
16 | Punjab 16802 5433 15664 . 9937
17 | Rajasthan 93055 | 261871 43184 7826
18 | Tamil Nadu 0 13880 3471 0
18 | Uttarakhand 14810 7239 3219 2103
20 | Uttar Pradesh 1012294 | 548320 147820 68899
__21 | West Bengal . 357265 | 134657 31946 27716 |
~ AllIndia 2511101 1727271 546897 198602
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, GOVERNMENT OF IND!A
| MINISTR‘{ OF LABOUR AND EMPLOYMENT -
LOK SABHA

° STARRED QUESTION NO. *467
TO BE ANSWERED ON 11™ AUGUST, 2014

WAGES UNDER SCHEDULED EMPLOYMENT -

*467. SHRI MD. BADARUDDOZA KHAN:

Witk the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(2) the estimated number of workers employed in various mini cement
plants/ factories and petroleum products outiets, State-wise;

(b) whether the employment in such establishments are covered under
the Minimum Wages Act, 1948;

{e) if so,'the details thereof and the rate of minimum wages notified for
workers in the said industry at present and the mechanism through
which wages of such empioyees are being regulated;

{d) if not, whether the Government has any proposal to declare the
- empioyment in sich establishments as scheduied employment and also
notify minimum wages for their workers; and

(e} if so, the details thereof and if not, the reasons therefor?

ANSWER

MINISTER OF STEEL, MINES AND LABOUR & EMPLOYMENT
(SHR! NARENDRA SINGH TOWMAR)

(a) to (e): A statement is iaid on the Table of the House.
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( sri\T.EMEN‘T REFERRED TO IN REPLY TO PARTS () to (e) OF LOK SABHA
'STARRED QUESTION NO. *467 DUE FOR REPLY ON 11.08.2014 BY SHR|
MD. BADARUDDOZA KHAN, REGARDING WAGES UNDER SCHEDULED
EMPLOYMENT ' L ' ' &

(a) Sector-wise details of workers employed in vVarious mini cemént plant/
factories and petroleum product outlets are not maintained centrally.

(b) to (e): Under the provisions of the Minimum Wages Act, 1948, both

' Central and State Governments are appropriate Goiremments to fix,

review and revise the minimum wages of the workers employed in the
scheduled employments under their respective jurisdictions. The
appropriate - Go've'rnm'ents have been empowered to notify any
employment in the schedule where the number of employees is 1000 or
more in a State and fix the rates of minimum wages in respect of the
employees 'emplojed thergin. Presently, there are 45 schedul'ed
employments in the Central Sphere (Annexure I). The workers employed
in various mini cement plants/factories and petroleum Products outlets

to establishments under the authority of Central Government, Railways .
administration, Mines, Oilfields, Major ports and Corporations created
under the Act of Parliament. A copy of the Minimum rates of wages
applicable in Central Sphere w.e.f.1.04.2014 is enclosed, (Annexure I1).

The proposal to amend the Minimum Wages Act, 1948 js under
= . T > v T el —— o
consideration. i

e 2
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Lo 0 ANNEXURE -

' SCHEDULED EMPLOYMENTS FOR WHICH CENTRAL GOVERNMENT HAS
FIXED, MINIMUM WAGES UNDER THE MINIMUM WAGES ACT; 1948

S.No - : Name of Employment

1, Agriculivre :

2. construction/Maintznance of Roads and Bullding Operations.

3 Maintenance of bulldings ’

4, Construction and Maintenance of Runways.

LA Gypsum mines. i .
[ e, Barites ‘mines. o
B 7. Bauxite mines,

8. Manganese mines,

9. China Clay mines.

10 Kyanite mines.

. 11 Copper mines.

12 Clay mines.

13 Stone mines.

14 white Clay mines, .

15 - Orchire inines. R

16 Fire Clay mines. o

17 Steatite (Soapstone and Taic) Mines.

18 - | Ashestos mines, ' _

1% Chromite mines. ~

20 Guartzite Mines

21 Quartz mines

22 Silica mines,

23 - Magnesite Mines L

29 @raphite mines.

25 Felspar mines.

26 Red oxide mines. T

27 Laterite mines.

28 | Dolomite mines. B

= Tron Ore mines. ’

30 Granite mines.

T Wolfram mines.

32 | Magnetite mines.

33 - | Rock phosphate mines.

34 Hematite mines. o

35 Martle and Calcite Mines.

T 36 Uranium mines, -

37 Mica mines. S

38 Employment In Lignite Mines

39 . Empioyment in Gravel Mines

40 Employment in the Slate Mines .

41 Employment in laying down of underground electric, wireless, radio,
television, telephong, telegraph and overseas commupication cabies
and similar other underground cabling, electric lines water supply

: lines and sewerage pipe lines .
4@ -| Loading, Unioading in Railways Goods Shed
TTa3 Stone Breaking and Stone Crushing '_
44 Employment in sweeping and Cleaning -
45 |+ Watch & Ward' o

Q0o
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iead 1.5 metres lift

| Category of Worker Rates of wages;ndud!ng Viriable Dearnage Alowance.
Employment [ e ' T per tay {inRs.) w.elfp1.043014 - . L
] nv-—~———l____l—'———~———__,_-___
Area A | Arga B 4 Area¢ . -
L Agriculture . " Uyl 215.00 195.00 ' 193,00
4 L T 1T
Semi-Skilled/Unsiilied 235.00 217.00 198.00
Supervisory -
| Skilled/Clerica 255,00 235.00 2186.00
Highly skilled 283,00 262.00 _ | 23500
2. Workers engaged | 4 Excavation & removal of over burden with 50 maters lead/1.5 meatars fift;
‘5‘: :‘““; ML‘;"“"‘:’ , [Ha)sofisai 219.40 o ]
AN o Soll Wit Rams 331.56
‘Stone Crushing -—
{e] Rock 439.85 L
2. Removal and Staking of
rejected stofies with 50 mstres 175.13

Storie breaking or Stone Crushing for the stone size b

- —_— ]
{ali.0 inch to 1.5 jnches 1364.93 )
p —_—— ]
:b} Above 1,5 Inches to 3.5 1166.28 _
nehes o -_—
(c} Above 3.0 Inches ta 5 nches 681.91
| {d) Above 5.0 Inches 558.96
{ 3. Sweeping and Unskilled . 325,00 273.00 220,00
Cleamng e R
4 Watch and Ward | yape 0o 363,00 305.00 256.00
’ With Arms 400.00 363.00 309.00 . C
L — . — —— Y
5. Loading and Unskilled 329.00 273.00 - 220.00 - -
| Unicading _— i
6. Construction Unskilfed . 329.00 272.00 220,00
Seml-Skllieg[/Unskilleld | 363.00 209.00 | 236.00 )
Supervisory
—_
Sidlled/Clerical 400.00 363.00 305.00
. ]
i Highly Skilled 43500 400,00 _J 363.00
—
7. Non-Coal Mines Above Ground Below Ground
Unzkiliad 220.00 273.00 .
Semf-skiliad/Unskilled | 39300 - 325.00 .
Supervisory .
| URer i v e———
Skilled/Clarical 329.00 3a82.00 -
== Pl -
Highly Sidlled - | 38200 43500
Name of scheduled | Nomandature - ’
Employment :

L Agricultyre Agricultura

2. Workers engaged in Stone Mines far
Stone Breaking and Stone Crushing

Workers engaged in Stone Mines for Stone Breaking and Stone Crushing

3. Sweeping and
Cleaning

Employment of Swaeping and Cleaning excludlng Actlvities prohiblted under the Employmeant
of Manual Scavengers and Construction of Dry Latrines {Prohibitlon) Act, 1993

4. Wgtch and Ward Employment of W-at::h and Ward

5, Leading and

. Employfnent inloading and Unlo
Urloading

Soodssheds, Godowns, Warshay

aaing tn {1} Goods Shads, Parcel Offices of Raliways; {il} Other
ses etc. and; {lil} Doeks and Ports

6. Construction

Construction or maintenance of Roads or Runways or in Building Operations Including laying
. Wireless, Radio, Television, Telephone, Telegraph and Overseag
Communication Cables ang similar other Underground Cabling Work, Flactric Lines, Water

2)




7 Non-(?qalin_r‘lln_f‘zs Employees eﬁgaged in the%:en';' pio’yrﬁ_ent of ;Evps(:m. Barytes, Bau#l*;e,'Ma nganese, Ching Clav,- ’ (
Kyaniie, Copper,Clay, Magnesite, White Clay, Stone; Steatite iinclqdipg the mines producing
Soap Stones and Ta'c), Drehre, Asbestos, Fire Clay, Chromite, Quarttite, Quarty, Silica, Graphits,
Felspar, Laterite, Dolomite, Red Oxide, Wolfram, Iron Ore, Granite, Rock Phosphate, Hematite,
— Marble and Calcite, Uranium, Mica, Lignite, Grave, Slate and Magnetite Mines
'CLASSIFICATION OF AREA o
AREA ~ “A" )
Ahmedabad {UA) Hyderabad {UA} Faridabad complex
Bangaluru {UA) Kanpur fuAY Ghaziabad \ , .
Kolksta . | (UA} | Lucknow Uy Gurgaon - :
Delhi waA) | Chemnal A | Noida '
fﬂzerﬁ?ari (LA Nagpur fUA) Secunderabad __
MNavi Mumbai )
[ AREA - “B" )
Agra | (UA) | Jodhpur Jabalpur (UA)
Ajmer Kochi (UA) | Jaipur - (UA)
Aligarh Kolhapur (UA} | Jalandhar o (UA)
‘Alehabad | (UA) | Kozhikode (UA) | Jamshedput© | {UA)
Amravati . Kota . Puducherry o (ua}y -
Aurangabad {UA) Lughiana Jalandhar-canit.
Barelly | (UA) | Madurel A [onanbad [ (UA)
| Bhav;\;gar . Me;rut — {UA) | Dehradur {UA)
Bikaner " | Moradabad (UA) | Durg-Bhilai Nagar | (UA)
| Bhopal Mysors {UA) | Jamimu : {UA)
Bhubaneshwar ' Nasik (UA) | Jamhagar o (UA)
. g_r[n_r'ii_swar {UA) Pupe {UA) Vijayawa:;ﬂga____ _ {UA)
| Chardigarh (UA} | Patna (UAY | Vishakhapaitnam | (UA}
Coimbatore -~} (UA) Raipur .~ {JA) | Warangal I
Cuttack {UA} Rajkot Mangalore . {UA}
Durgapur Ranchi (UA) | Salem UA)
| Gorakhpur | sholapur ' Tiruppur __ (UA)
Guwahati City - | Sfnagar . (UAY | Tiruchirappalii {UA)
1 éu"ﬁmT T surat ' (UA} | Asanso! _; (UA)
Gwallor . (UA) Thiruvanantapuram {UA} 1 Belgaum | (WA
ndore | (UA) | Vadodarz {UA) | Bhiwandi ) {UA)
1 Hubl-Dharwad Varanas (UA) o
Area ‘' will comprise all areas not menticned in this list.
NB; U.A stands for Urban Agglomeration, - '
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| " GOVERNMENT OF INDIA T
MINISTRY OF LABOUR AND EMPLOYMENT

LOK SABHA

STARRED QUESTION NO. 5
TO BE ANSWERED ON 24.11.2044

MIGRANT WORKERS

*5. SHRI KALIKESH N. SINGH DEO:

Will the Minister of LABOUR AND EMPLOYMENT be pleased -
to state: ;

(a)the number of migrant worlkers in
State/UT-wise;

(b)the estimated number of children displaced along with the
efforts made by the Government to help children of such -
families; : ;

(c)the total number of children who are mi

present; : _

(d)whether the Government has taken any action against the
factories and brick kilns owners that employ migrant child

workers and if so, the details therecof and if not, the reasons
therefor; and g

the country at present,

grant workers at

(e)the efforts being made by the Government to check migration of
families from various States especially in Qdisha?

ANSWER

MINISTER OF STATE (IC) FOR LABOUR AND EMPLOYMENT
(SHRI BANDARU DATTATREYA)

(a) to (e): A statement is laid on the Table of the House.
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o STATEMENT REFERRED TO IN. REPLY TO PART (a) TO {e) OF THE

' LOK SABHA STARRED QUESTION NO. 5 FOR ANS‘WER ON 24 11 .2014

REGARDING MIGRANT: WORKERS. s | (

(a) No data is maintained at the central level in respect of
migrant workers As per information received from Registrar General
of India, the migration data of census 20 ler process and yet
fo be finalized, As per census 2001 142, 68 mllllon persons migrated
to various regions within the country. A statement showing the

number of migrant workers State/UT-wise is annexed as Annexure-l.

" {b) to (d): No separate data on migrant child workers is maintained.
Government is implementing Child Labour (Prohibition & Regulation)
Act, 1988 which prohibits employment of children befow the age of 14
vears in hszardous occupations/processes including factories and
brick kiins. Arny persen who employs any child in contravention of the
provisions of the Act is liable for punishment with imprisonment for a
term which shall not be less than three months but which may extend
to ohe year or with fine which shall not be less than Rs. 10,000 but

-which may extend to Rs. 20 000 or both For the enforcement of Child
Labour Act, the appropriate government is the State Government.
information has baen sought from all States in regard to factories and
brick klin owners employing child labour. In the state of Odisha, one
migrant child labour belonging to Kadafimunda viilage of Bolangir

. District of Odisha was found belng engaged In a brick kiin

establishment in Guibarga District of Karnataka. The child tabour has
been rescued and prosecutions under the inter-State Migrant

Workmen (Regulation of Employment & Conditions of Service) Act,
1979 and Child Labour (Prohibition & Regulat;cm) Act, 1986 have been

filed against the employer!agem who had recruited the child labour.
Further, an amount of Rs. 50,000/ has bheen’ paud as ex-gratna to tha

- child labour by the Government of Odisha.

{e): Every citizean has a right to migrate to ény part of the
country. However, Government’s effort has been to prevent distress
migration. The Government has enacted the Mahatma Gandhi
National Rural Employment Guarantee Act, 2005 which aims aft
enhancing the (ivelihood security of pecple in rural areas by
guaranteeing bundred days of wage employment in a firancial year to
a rural household whose adult members shall be provided within a
radius of five kilarneters of the village where the applicant resides at
~ the time of applying. In case, the employment Is provided outside
. such radius, it must be provided within the Block and the lzbourers
shall be paid 10% extra wages. As such, providing local empioyment
on demand by the household mitigates distress migration.
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Further, ‘the Government has enacted the Unorganized Workers’

. Social Security Act, 2008 to provide for social security and welfare of

unorganized workers including migrént-workers."ﬂ'he- Act has come
into force w.e.f 16t May, 2008. The Act provides for formulation of
schemes by the Central Government for different sections of
unorganized workers on matters relating to:

(i) Life and disability cover;

(ii) Health and maternity benefits;

- (ili) Old age protection; and ‘
(iv) Any other benefit as may be determined by the Central
‘Government.

The Act also provides for formulation of schemes by the State
Governments relating to provident fund, employment in;jau:r;ir benefits,
housing, educational schemes for children, skill upgradation, funeral
assistance and old age homes by the State Government.

The Government has launched Rashtriya Swasthya Bima Yeojana
(RSBY) to provide health insurance coverage for certain categories of
unorganized workers which include migrant workers.

The Central Government and some of the States have signed MoUs to
facilitate strengthening of inter-state coordination mechanism for
smooth implementation of the activities in scurce and destination
araas of migrant workers. The project approach includes:

(i)  Social protection to brick kiln workers by converging
. government schemes at source and destination states.
(ii) Improving waorkplace facilities. '
(i) Promoting collective bargaining by imparting rights
based education to workers.
(iv) Social dialogue for improving [abour recruitment and
working conditions and ' '

(v) Focused approach towards elimination of child labour in
brick kilns. - '

The efforts made by the State Government of Odisha for the safety

and welfare of migrant workers in the past 3 years are enclesed as
Annexure- if. '
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©Annexure-J¥

* NUMBER OF MIGRANT WORKERS (STATE-WISE) AS PER CENSUS 2001

“S1. No. | Name of the State/UT. - ' No. of Migrant Workers
1- -| Anchra Pradesh T 1,22,16818
2 Arunachal Pradesh 2,25,768

3 Agsam 29,86,839

4 Bihar 71,796,727 4
5 Chhattisgarh 42 67,932

6 1 Goa 3,00,067

7 Gujarat 91.25,305

8 Haryanz - 36,44,364

9 "Himachal Pradesh 13,82,382

10 IEX 7,56,768

i1 Jharkhand | 35,20242
12 Kamataka £2,25.307

13 Kerala 28,01,353

14 Madbya Pradesh 1,01,28,017
15 Mabarashira 2,07,81,152
16 Manipur 2,08,188

17 Meghalaya 1,95321 -
18 Mizoram 1,78,687

19 Nagaland 1,79,646

20 Odishia_ 46,63,274
21 Punjab - 35,42,268

22 Rajastban v [ 91.57,667

23 Sikikdim © | 1,14,009

24 Tamilnadu 77,86,130

25 Tripura 403,830

26 Uttar Pradesh 1,41,28,362
27 Uttaralkhand 15,12,050

28 West Bengal 96,31,648
20 Delhi 28,07,258

130 Andarnan &Nikobar Island §1,224

31 Chandigarh 2,78 187

32 Dadra and Magar Haveli 50,107

33 Daman and Diu 43,891

34 Lakshadweep 7,966

35 -Puducheity 1,65,681

Total 14,26,82,456
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Hejplix_l.e for Migrant Workers

“A Toll Free Helpline No, 155368 has been lausiched as-the Shramik Sahayata
- Helpline for Migrant Workers and for the RSBY in Odisha State. This number is -

available between 6:00 a.m. to 10:00 p.m. on all days including holidays.

Coverage of migrant workers under the Comstruction Workers’ Welfare
Board : _

The State Government has issued instructions vide letter no.-5771 dt. 19.07.2014
for covering migrant construction workers under the Odisha Building and Other
Construction Workers® Welfare Board. As per this instruction, the period of

engagement of migrant construction workers outside the State will also be taken

into accoumnt while considering their registration under the Board. This will enable
migrant construction workers to avail of the different benefits and welfare measures
available under the Odisha Building and Other Construction Workers’ Welfare
Board. : : :

Survey of Migrant Workers

The survey of migrant workers was commenced in the districts of Nuapada,
Rayagada, Kalahandi and Bargarh,

State Level Training-cum-Workshop on the issues of inigration and Child-
Labour , . ' .

A Siate level Training-cum-Workshop on the issues of migration and child labour
was organized on 24.09.2014 with participation of the District Labour Officers,
Assistant Labour Commissioners and Deputy Labour Commissioners, The training
programme was inaugurated by the Hon’ble Minister, Labowr and EST, Governmens
of Odisha and attended by the Principal Secretary, Labour and ESJ Department and
Labour Commissioner, Odisha. ’

. Awareness Camps and Convergence an Inter-State Migrant Workmen (RECS)

Act, 1979 with other departments at district level

Funds have already been ﬁiabcd.with Disﬁic’g Labour Officers of eleven migration

prone districts to organize awareness camps Tor the ensuing migration seasop.
Coordination with other departments for convergence of activities for welfare of
migrant workers at district level is in progress. The IEC activities like aAwareness
camps, wall paintings, aiareness rallies are in progress.

E R R E-E-X
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. QOVERMMENT QF IINDIA
MINISTRY QF LQBOUR AND EMPLQYMEHT

| ma& SABHA
UNSTARRED QUESTION NO. 1306
TO BE ANSWERED ON 01.12.2014

COMPLAINTS ON CHILD LABOUR
+4306. s&mﬁ ARJUN MEGHWAL:

Wik the- Minister of LABOUR AND EM@L@YMENT bhe pE@@sed] to
state: _

(a)whether any complaints against child lebouwr are pending in various
courts in the country including the Deikl High Court; ' '

()i so, the number and detzils of such pending cases at presends

ﬁc}w&a@&h@r dec!si@m} has heen taken to act within 24 hours on public
nterest petition pertalning te “Ba@hpan Bachao &nd@ﬂam“" Al

()i so, the details thersof and the other measures formulated by the
Government for its speedy implementation?

ANSWER

IRINISTER OF STATE (IC) FOR LABOUR AND EMPLOYMENT
{SHRI R&NB?&RU DATTATREYA)

[ (&) ¢o (d)s The ﬁwﬁ@wmatﬁ@m ﬁs heﬁmg collected and witl be Ban@ on the /
' ~ Tabls @Wﬁ%_“. B . : : /

e m——
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Chapter 8

@ssumncea

8.1 During the course of reply given to a question or
a discussion, if a Minister gives an undertaking which
mvolves further action on the part of the Government in
reporting back to the House, it is called an ‘assurance’,
Standard Iist of such expressions which normally constitute
assurances as approved by the Committee on Government
Assurances (CGA) of the respective House, is given at
Annex-3. As assurances are required to be implemented
within & specified time limit, care should be taken by all
concemed while drafting replies to the questions to restrict
the use of these expressions only to those occasions when
it is clearly intended to give an assurance on the floor of
the House.

8.2 An assurance given in either House i3 required to be
fulfilled within a period of three months from the date of
the assurance. This limit has to be strictly followed.

8.3 To ensure carly folfillment of assurances, entire
process beginning from culling out of assurances from
the proceedings of the House to the submission of
Implementation Report including extension of time,
drepping and transfer of assurances have been automated
through a Software Application named “Online Assurances
Monitoring System” (OAMS). Requests for extension of
time, dropping or transfer of assurances and submission
of Implementation Report through any other offiine mode
shall not be entertained under any circumstances.

89
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Definition

Time limit for
fulfitling an
assurance

Online Assurances
Monitoring System
(0AMS)



Culling out of
Asgurances

Deletion from the
list of assurances

Extension of time
for fulfilling an
assurapee

Registers of
Assurances

Manual of Parliomentary Procedures

8.4 When an assurance is given by a Minister or when
the Presiding Officer, directs the Government to furnish
information to the House, it is extracted by the Ministry
of Parliamentary Affairs, from the relevant proceedings
and communicated to the Department concerned online
through ‘OAMS’ normally within 20 working days of the
date on which it is given on the floor of the House.

8.5 If the administrative Ministry/Department has any
objection to treating such a statement 8§ an assurance or
finds that it would not be in the public interest to fuifill it, it
may upload its request at ‘OAMS’ within a week of treating
auch staternent as assurance for getting it deleted from the
list of assurances. Such action will require prior approval
of the Minister concerned and this fact should be clearly
indicated in their communication containing the request. [f
such a request is made towards the end of stipulated period
of three months, then it should invariably be.accompanied
with a request of extension of time. The department should
continue to seek extension of fime tilt the decision of
the Committee on Government Assurances is conveyed
through ‘OAMS’. Requests received through offline mode
shall not be entertained by either Rajya Sabha/Lok Sabha
Secretariat or Ministry of Parliamentary Affairs.

8.6 If the Department finds that it is not possible to fulfill
the assurance within the stipulated peried of three months
or within the period of extension already granted, it may
seek further extension of time as soon as the need for such
extension becomes apparent, indicating the reasons for
delay and the probable additional time required alongwith
details of action taken/progress made in the maiter. All such
request should be submitted at ‘OAMS’ for decision by
CGA thereon with the approval of the concermned Minisier.

8.7.1 The particulars of every assurance will be entered by
the Parliament Unit of the Ministry/Department congemed
in a register as at Annex 4 after which the assurance wili be
passed on to the concermned section

4o



Assurances

8.7.2 Even ahead of the receipt of communication from
the Ministry of Partiamentary Affairs through ‘CAMS’
the section concerned should take prompt action to fulfill
such assurances and keep a watch thereon in a register as
at Annex 3,

8.7.3 The registers referred to in paras 8.7.1 and 8,7.2 will
be maintained separately for the Lok Sabha and the Rajya
Sabha assurances, eniries therein being made session
wise.

The Section Officer in charge of the concerned section
will:

(@) scrutinize the registers once a week;

(b) ensure that necessary foilow—up action is taken without
any delay whatsoever;

(c) submitthe registers to the branch officer every fortnight
if' the House concerned is in session and once a month
otherwise, drawing his special attention to assurances
which are not likely to be implemented within the
period of three months; and :

(&) review of pending assurances should be undertaken
periodically at the highest level in order to minimize
the delay in implementing the assurances.

8.8 The branch officer will likewise keep his higher
officer and Minister informed of the progress made in
the implementation of assurances, drawing their special
attention to the causes of delay.

8.9.1 Every effort should be made to fulfill the assurance
within the prescribed period. In case only part of the
information is available and collection of the remaining
information  would involve considerable time, an
Implementation Repori{IR) containing the available
information should be uploaded at ‘OAMS’ in part
fulfillment of the assurance, within the prescribed time
limit. However, efforts should continue to be made for
expeditious collection of the remaining information for
complete implementation of the assurance af the earljest,

)

Role of Section
Officer and Branch
Officer

Procedurs for
fulfillmant of an
agdurance



Laying of the
Implementation
Report on the Tabic
of the Honse

Obligation to [ay a
paper an the Table
of the House vis«&-
vis assurance on the
same subject

Munual of Parliamentary Procedures

8.9.2 Information to be furnished in partial or complete
fuifillment of an assurance should be approved by the
Migister concerned before it is uploaded at “OAMS’ in both
English and Hindi versions in the prescribed pro forma as
at Annex-6 , together with its enclosures. After online
submission of the Report for fulfillment of the assurance
partiaf or complete as the case may be, four hard copies
each in Hindi and English version with one copy of each
version duly authenticated by the officer concerned should
be semt to the Ministry of Parliamentary Affairs for laying
until e-laying is adopted by the concerned House.

893 The Implementation Report should be submitted
at*OAMS’ only. Implementation Report sent by any other
mode or sent to Rajya Sabha/Lok Sabha Secretariat directly,
will not be considered for laying.

.10 The Ministry of Parliamentary Affairs, after serutiny
of the Implementation Report, will arrange to lay it on the
Table of the House concerned. A copy of the Implemeniation
Report, as laid on the Table, will be forwarded by Ministry
of Parliamentary Affairs to the member(s) concerned.
Details of laying of Implemetitation Report submitted by the
Ministry/Department concerned would be made available
by the Ministry of Parliamentary Affairs at ‘OAMS’. The
Parliament Unit of the Ministry/Department concerned
and the concerned section will, on the basis of information
available at ‘OAMS’, update their records.

8.11 Where there is an obligation to lay any paper (rule/
order/notification, etc.) on the Table of the House and for
which an assurance has also been given, it will be laid
on the Table, in the first instance, in fulfillment of the
obligation, independent of the assurance given, After this,
a formal report regarding implementation of the assurance
indicating the date on which the paper was laid on the Table
will be submitted at *OAMS’ in the prescribed pro forma
{Annex-6) in the manner already described in para 8.9.2

A2



Assurances

8.12 Each House of Parliament has a Committes on Committiees
Govemment Assurances nominated by the Chairman/ :‘;sﬁu‘r’:ﬂ‘:::’m
Speaker. It scrutinizes the Implementation Reports and the RSR 2114
time taken in the fulfillment of Government Assurances LSR 323, 324
and focuses attention on the delays and other significant

aspects, if any, pertaining to them, Instructions issued by

Ministry of Parlismentary Affairs from time to time as

available on ‘OAMS’ are to be followed strictly.

8.13 The Ministriestepartments will, in consultation with Reports of the
the Ministry of Parliamentary Affairs, scrutinize the reports Sommittess on

. . . Government
of these two Committees for remedial action wherever Assurances

called for.

8.14 On dissolution of the Lok Sabha, the pending Effect on assurances
assurances do not lapse. All assurances, promises or ;”:’Lﬁfg;"b?"; of
undertakings pending implementation are scrutinized

by the new Committee on Government Assurances for

selection of such of them as are of considerable public

importance. The Committee then submits a report to the

Lok Sabha with specific Tecommendations regarding the

assurances to be dropped or retained for implementation

by the Government.
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MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2015-2020)
(SEVENTEENTH LOK SABHA)
FIFTEENTH SITTING
(25.08.2020)

The Committee sat from 1100 hours to 1215 hours in Committee Room "C",
Parfiament House Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal - Chairperson

MEMBERS

Shri Nihal Chand Chauhan
Shri Ramesh Chander Kaushik
Shii Kaushalendra Kumar
Shri Santosh Pandey

Shri Pashupati Kumar Paras

O W

SECRETARIAT

1. Shri Pawan Kumar - Joint Secretary
2. Shri Lovekesh Kumar Sharma - Director
3. Shri S.L. Singh - Deputy Secretary

WITNESSES

MMMHLMM

Shri Heeralal Samariya - Secretary

Ms. Kalpana Rajsinghot - Joint Secretary

Ms, Vibha Bhalla Joint Secretary

Shri AK. Samantaray - Deputy Director General
Shri S.B Singh - Deputy Director General

ViAW e

Mini of Parliamen Affai

1, Shri P.K. Halder - Under Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the Committee
and apprised them that the sitting has been convened to consider and adopt draft Reports and
for taking oral evidence of the representatives of the Ministry of Labour and Employment,

X)OO()OOO(>OOO(XX)O()OOO()OOO(

a4



3.  Thereafter, the representatives of the Ministfy of Labour and Employment and the
Ministry of Parliamentary Affairs were ushered in. Welcoming the witnesses to the sitting of the
Committee, the Chairperson impressed upon them not to disclose the deliberations of the
Committee to any outsider. The Committee then took oral evidence of the representatives of the
Ministry of Labour and Employment regarding pending Assurances. The Committee were
perturbed to note the long pendency of the Assurances of the Ministry. The Chairperson asked .
the Secretary, Ministry of Labour and Employment to give an overview of the pending Assurances
of the Ministry and also enquired about the internal mechanism and system of monitoring and

reﬁiewing the implementation of pending Assurances in the Ministry.

4, The Secretary, Ministry of Labour and Employment accordingly briefed the Committee on
the above issues. The Chairperson asked the representatives of the Ministry to furnish the

Minutes of their review meetings for monitoring of pending Assurances.

5. The Chairperson and Members thereafter raised various queries and sought certain
darifications on the 29 pending Assurances (Enclosure) taken up for the day. The witnesses
responded to these queries and also provided darifications. As some dueries required detailed
reply and inputs from various quarters, the Chairperson asked the witnesses to furnish written

replies on the same in due course.
6. The evidence was completed.

7. The Chairperson thanked the witnesses for deposing before the Committee and furnishing

the avallable information on the queries raised and clarifications sought by them.

8. The witnesses, then, withdrew. '
. A verbatim record of the proceedings has been kept.
The Committee then adjourned.
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Enclosure

Statement of pending Assurances pertaining to the Ministry of Labour and Employment

discussed during oral evi

dence held on 25.08.2020

- SLNo. $Q/USQ No. dated Subject

1 USQ No, 2913 dated 15.03.2010 Amendment in Contract Labour Act, 1970
2 5Q No. 472 dated 13.12.2010 Welfare of Contract Labourers

3 USQ No. 5456 dated 13.12.2010 Amendment to Contract Labour Act

4.~ | USQNo. 1766 dated 07.03.2011 Reforms in Labour Laws ]
5 USQ No. 1030 dated 28.11.2011 Contract Labour System

6 SQ No. 350 dated 19,12.2011 Contract Workers

7 General Discussion dated 19.03.2012 Amendment to the Contract Labour

' ~_| (Regulation & Abolition) Act, 1970

8 USQ No. 2348 dated 27.08.2012 Contract Labour System

9 USQ No. 2527 dated 27.08.2012 Labour unrest at Maruti Suzuki Manesar Plant
i0 USQ No. 3790 dated 17.12.2012 Disparity in Wages

11 SQ No. 56 dated 09.12.2013 Violations of Contract Labour Law
12.7 | UiSQ No. 555 dated 09.12.2013 Contract Labour

13 USQ No. 4261 dated 29.08.2011 Growth Rate of Employment

14 | SQ No. 623 dated 21.05.2012 Employment Avenues

(Supplementary by Shri Jagdish
Thakor, M.P)

15 USQ No. 1975 dated 19.08.2013 National Employment Policy

16 USQ No. 530 dated 14.07.2014 National Employment Policy

17 USQ No. 974 dated 28.11.2011 Minimum Wages for Domestic WOrkers
18 USQ No. 648 dated 13.08.2012 Domestic Workers under Labour Laws

19 USQ No. 2137 dated 11.03.2013 Domestic Workers

= I
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U3Q No. 3059 dated 10.02.2014 Exploitation of Domestic Workers
21 USQ No. 50 dated 07.07.2014 Domestic Workers
22 USQ No. 564 dated 13.08.2012 Viotations of Labour Laws
23 | SQ No. 322 dated 03.09.2012 Private Placement Agencies
24 USQ No. 532 dated 09.12.2013 THegal Placement Agencies
25 USQ No. 5345 dated 29.04.2013 Private Security Companies
26 USQ No. 3049 dated 10.02.2014 Child Labour
27 | 5Q No. 467 d_ated 11.08.2014 Wages under Scheduled Employment
28 SQ No. 5 dated 24.11.2014 Migrant Workers .
29 1 Complaints on Child Labour

USQ No. 1306 dated 01.12.2014

a7




A#ami/,( - T
\

MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)
(SEVENTEENTH LOK SABHA)
SECOND SITTING
(22.12.2020)

The Committee sat from 1100 hours to 1215 hours in Committee Room ‘D', Parliament House Annexe,
New Deihi,

PRESENT
Shri Rajendra Agrawal - Chairperson

MEMBERS

Shri Ramesh Chander Kaushik
Shri Kaushalendra Kumar
Shri Santosh Pandey

Shri Pashupati Kumar Paras

b

SECRETARIAT

1. Shri Pawan Kumar - Joint Secretary
2. Shri Lovekesh Kumar Sharma - Director
3 Shri S.L. Singh - Deputy Secretary

XXXXX)O(XXXXXXXXXXXXXXXXXXXXXXX

At the outset, the Chairperson welcomed the Members to the sitting of the Committee
and apprised them that the sitting has been convened to (i) consider Memorandum No. 27
regarding request of the Ministry of Coal on the need for seeking extension of time once
Impiementation Reports have been furnished/uploaded; (i) consider and adopt 04 draft
Reports; and (iii) take oral evidence of the representatives of the Ministry of Law and Justice
(Department of Legal Affairs) regarding pending Assurances, Thereafter, the Committee
considered the Memorandum regarding request of the Ministry of Coal on the need for seeking
extension of time once Implementation Reports have been furnished/uploaded. The Ministry of
Coai had proposed that the extension of time for fuifillment of any Assurance may be deemed
as granted once the requisite Implementation Report is submitted and response is awaited. If
the Implementation Report is not accepted then, a fresh timeline may begin, The Committee,
however, decided not to accede to the request of the Ministry and to continue with the extant

practice of treating an Assurance as pending until the Implementation Report of the Assurance
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is laid in the House or the Assurance is dropped by the Committee. The Ministries/Departments
concerned have to continue to seek extension of time as usual tilt the relevant Implementation

Report is laid in the House.

2. Thereafter, the Committee considered and adopted the following four (04} Draft Reports

without any amendments and authorized the Chairperson to present the same:

Q) Draft Thirty-first Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to};

(N Draft Thirty-second Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to)’;

(ify  Draft Thirty-third Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances Pertaining to the Ministry of Finance (Department of Revenue); and

(iv)  Draft Thirty-fourth Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances Pertaining to the Ministry of Labour and Employment’.

XXXXXXXX)O(XXXXXXXXXXXXXXX)OOO(X
XXXXXXXXXXXXXXXX)O(XXXXXXXXXXXX

The Committee then adjourned.
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Shri Nihal Chand Chauhan

Shri Gaurav Gogoil
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L. Shri Pawan Kumar - Joint Secretary
2. Shri Lovekesh Kumar Sharma - Director

3. Shris, L. Singh - Deputy Secretary

* The Committee was constituted w.e.f. 09 October, 2019 Yide Para No. 609 of Ldk
Sabha Bulletin Part-IT dated 09 October, 2019
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